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[Dr. Ram Subhag Singh]

duty to take note of anything that
happens here in the House and to con-
vey it to the proper quartcrs.

—

14,18 hrs,

INDIAN RAILWAYS (AMEND-
MENT) BILL—contd.

Clause 2— contd.

MR, DEPUTY-SPEAKER: The
House will now take up further
clause-by-clause consideration of tle
Indian Railways (Amendment) Bill.
We were on clause 2.

oft oq femd (qix) : o
wgreg, ¥4 gw wrefn R (dvew)
frdow & Ty 2 qT D aEwET fay
§ 1 owen svitew @ fr R Qe ¥
uY wIT AT AET AT W F 1007 WY
100, ¥7 S wr gw fear Wi
ag dwte & vafag @ wrg fe 1000
T 100 #F %1 BwT ARy & W
afrardr wfwre § s T st
& o afrardr wfewre & 97 § Fav
TSI ER |

Hfeam™ ¥ T 19 # g9 AN w7
To #To ®ro wifx ¥ W gfardr wfa-
e e 6 7 § 37 F dfre s Ao
o e Ay e F § 7o

wgw § 1 wh A wed fe
arfgT fem arii & fir @ oy gew
IPW uoA @ anw faedae 3 o
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wa § @ W % fatw o0 @
we @I WET E | qg %1 e
W QR Y 9E A W O W
e wiewe & f§ A7 wfgwra §

arf wrawwar A @ W9 R
g%z € 517 100 W ey | I@ H
g o @ fw o

“If a railway servant is in a
state of intoxication while on
duty, he shall be punished with
fine which may extend to Rs. 50
or where the improper perfor-
mance of the duty would be likely
to endanger the safety of any
person travelling or being upon
the railway, with imprisonment
for a term which may extend to
one year or with flne or with
both.”

T | 6Ta ¥ g & fory weew fiwar
raa A g F Afi s @ f 100
(g) ®fT 100 () # I=w =
| i Ay fn o I ¥ gl ow
FeaEA w o A fedt ot JEE @
AN W gAY qPWEAT I F at #
ara 101 * gererw fwgr mar &
aw grkafrs fgg & @ o
TR W & o} aw oy Ay wfaer
TORTT T9Y a7 &Y B W f 7

wgt & 100 (F) w1 waer g,
oy wawfal & wa gwe  AmTfoR
S edmrd  swmHenregr?

Tampering with signal, ete.

Ofer v & art * IR dw f @
wrad 126, 127 X 128 § W W
ey | fT A wfewr w ?
(vrewra) & W s W I ger
fe aw www 2wy wT qTEET OmEr Wt
w IR o wiw W e
firmrr o7 fir wr @ wfirere fow wiyg
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ufwr & ? & qu W g fw
ufer a7 wfgwc W =
Foar wget @ 7 & wAeaw wfe-
w3 w1 frdw wafawr st @ E
I Paw feqr amT #1100
(g) = 100 (¥) & 57 ®1 A
gfgwre fadi a7 & 70t w1 JOw
foqr mn & W I AET ¥ AR H
g s % feer mT @ 1 wW # Ot
ez ® Fraro 181 # 99 F oferiw
ey mn & oY 3w # Wfew oy A
a2 fis 100 (m) & 100 () F
N qF § I W wfEdew @
wrg s gfem #1 faer aree frsre
w0y w1 wiowre fagr o wr

tora W (oft ¥ Wo gaATHT)
I 100 H 71

Wt wy fewdr: w9 TEW W
z @ € ¥ AT AwET 151 K
fregme go & 7

mE WAAT WEEN AR AR |

ot wy food : wl gu @ @ A
=3 wY dofy wgveg oW & | § qwme
arr 1519 froens foar mT g W
Y urg ot 151 # fireger faemy mor v

ot Tofr g () o oW
wredt (51 ¥ frrerre Y g (vre-
wm)

wft wy forrd : & ay wg @ W fe
oW 3w Ao aw g fie gy Wy
it Jew ol a7 § 3 o wferd-
ww ey W, s aw ik wifer-
A aw o § aw gfem & fen
are firovere vk murawyd w1 aflr-
wre fwr e &, fow w1 fowre &
© o § okt O folt B
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W o AW 2 fe o e awi
2 qu aoff, afe oo or ik &, dfew ofr
THo Hro welfamgw & | w@ W wogw
“tlﬂlﬁﬁ'lﬂ'umoﬁo!ﬁ-
N ara 151 & gfem e w1, fen
arer fregeme w3 wr wfawre foar
T & 3w % Ak # vy & fr aw Qe
T §, TRVAR Qe g | Ay W
sgrdfe o ot qrc & 1 X
w7 wrge g f wmor e weor
7w ¥ TeAR SR ERTRY
arr § o firw o WY & w7 @ o
% 3yt w fasto fvar o v # 7
qfem ®wt famr aroer frewe Wk @1
Tvex w1 A wfewre feqr o § v
g garr wtfew wfewrer g3 wrwer
nowr 2o

oo & frdes v f fo oo
vraff & @ ¥ ow ff wvdt am
b form & sox & are # wrr wror §
g ag taw s

The Indian Railways Amendment
Ordinance, 1068 is hereby repealed.

¥ oy wrer v fadww # wewr b
ITwT A FRwWH fifwr o aw W
o €ifry Wt w1 g W W Wirfer
wi arv 151 7w # qgr firewr
B wT aw ¥ W w7 T 6T g Wi
= uTed 0w § "y fe W Ay s
wAbfar s e 1 v aw
" gEd & v @ ot ol e ay
ft wnii fe a9 ag wET W
et gt v & yew
¥ ¢ fedw worn g § die o
¥ frder wom g o T aw
ot wrl ofe qw ooy X erfiorde
o wry dare o ot | ot Yo Qe
twitmtafiscaw 9 {
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wif s T &, o swewe FE AW @7 fipelt 7 et w9 3 Iew

feafe mif & | @ W W wEEw w4 1 W faw & Aol wgew &

LR LIS G LR R i )
qinT |

oft e werst FaTh (AT
I WEET, W K AW # T
et W wogx AT e W erEe
& firere @ gu & o I fgm W
YW oEw ¥ ww # ) 9 dwrd ®
e fer o @y e ama
o7 @Y &, IR e A avg T a
TN T T fawm Fa=me Y
wft feafer daar g 1 & woE &Y A-
it wr gwdw s g fir 1g W 0w
frie @gat N WA @ W W
fawt %1 v gt § 1 & SEE arE
T s R @ imd 5o w
IR & T § o wifew a0 @, S
fod g & it qu & wqra §, feen
T, SO w7 W wEgrTar &1 wfae
WW F31 %X Gy friw Idr @ 6T
gt wgy &, fow W fawm e
#wlf &, foer favanw ag & 6

“The powar comu thmu;h the
barrel of gun.'”

o W W § @ A aifen W oW
wyw w2 fgarerw wpfoat € O
whwr Wiy & 1w dw ¥ Qe fewfa
§, o & wwww g fe ot W g @
™ wx W W & W fiw ooyt
W Y

v faw & gro W g Rogw
e oy s e & wecfer
gy it e f fr v 3w & mlw ma
fre g §, I ¥ g W, e whew
oforw w1 v Jew mf faw o d
mudﬁ!«ﬁmm

% @ g f5 @ s oaod wgE W
BITY & I T 4T AR FAT | 0% WA
fgaTems wral ¥ geaew § g, Mfew
& uw ww quAT wigar g o wifyA
¢, ®¥fee vimor & arq mEAT Wy 8k,
I ATY T WG AGH &1 W & !
for el a9 W& 7 §, W aoe
ITRY gt g 8, A few &g F ael
faraa H< aOET % qgea aw fie
T 9 0§ e e o fay
¥ | 2y wigarem &1 ¥ oo dae
sz 3 a% g% afaer saw teer
f wfer | w9 W W F wER q@
ufusre 398 6 @ § | G o Ah

(g) @ 100 (F1) gru =g wiawr
Iy o= fagr mar &
R Tt ¥ oF T mTowr
6 § ® § g AOgEn g W
o wagd @R mfew S S oo
Fi ® mfe s@ & wfawre @
o afgamams a0% ¥ v S afaer @,
R T |IEw § 31 9 o §, A
1 wiforw ¥ a1 3@ 9T wfaww "
N wNfiw & @ gk @t ofom
fwdr 1 arow & ake ¥ wy @ g
wrw § e e @ fdaw 6 @
feamers w0 & 3w fewn &, oY fggr w0
v fger @ § g & < T g Wy
fow wr & falr | T A ) WY
dritfrs W sfirr wor w7 g e o
Ll nﬁﬁw-&wi‘lh!ﬂﬁ
frowesk §1 .. ...

) =



¥ wgree & qaw g &ar A A
uoar ur 1 ¥ Helt WgiEq & qwRE
T W g ozt weoAm @ €
o fe f2eY 8 ot o7, agr X g
wifer ar O AT w1 Wi w7 S
@ & 1 99 whvm wwgR ww
o § SR @ 3w wETe w i g
T X § | Tog o ¥ faw groma §,
g¥t o7 7wy Tl FATar 9

IqTeEY AERA, WY wgy § fE &
aolt wew v | ¥ QF 9.7 wTT g
g v wgm p e Sl e s
T | T T T e @ e e
1§ g oy I § a1 W AW W
1€ wTH w7 & AT IEwr  |re £ qor
grft | SE% g § e (@) @
fowr & f§ ®€ wre wreRgTE dur
wTaT § W B we # A gee Wt e
ot | WfeT W A e fer i &
T T wmfeat Ofr ardt §
aw a1 g Arat e 3d Oy arft §
wina ¥ gro A, W wiwfa ¥
g aft wo faarfest & gro, egw
o sty & fifast & gro 1w
w1 wrdt ¥y e ar Wi S G v
Wit & ek & twoer o gngwe
T fun Uiy ST W wig A .
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T w6 7w W ad s
w§t | oW wre iy W oamg A s
Agreg wg WY wgt & wor Wil
T T ¥ arens Wiy 9T T Iy
A &t wrrear. § W el | et ?
I ST wT wIET oA T oW
T ¥ N gwgTafeAd gewetfaw
¢ g% aro o fimr g 1w w
wiTh T st § @ o

T Wi ¢ A x| faw ¥ ored Sk
faw w1 omew af ™ ¥

fot g% arr W | ook wpE
¥ AT JTEF e ¢ K Ay W
frafam wr wwe v & forr e o
¥ aw I A ygEr e aff wrAn
FTEFATE | TH AW WIT § SqH F TwN
gu &% ww vy ¥ qF AT @}
AW Aw g

“Provided that there is no ex-
traordinary situation before him
to do so and he is legally: au-

thorised to do so in order to ven-
tilate his grievances”.

wEt gy ¥ gy frdgw qf §
wren &1 & @ it W andw e g
fa w1 T T AW W T reTe T wrd
o & A I 97 sftwe e |y,
vefriet Qur wom B M 9 Qur wh
s wifgd |

w & g arey ate & sp wig
B 1 guTt Tyt somr § | @ qomew
# e ared et fF arery W =R
aaw N o dw ¥ s W g
&Y o, fergresne srafera o wwr firker
T erdawfal & ge s g
o\ o o ¥ st tvgwer o
& s e ¢ i v 9T wg mviron-
gtw fwrt $ifed ot eed ot = &
Tt W qRy Wifd |

o i & W & Qe
Wi g .
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SHRI INDRAJIT GUPTA (Al-
pore): 1 wish that half the concern,
which is being shown by certain
Members of this House about the
alleged plight of the travelling pub-
lic jn the event of a railway strike
taking place, was displayed last year
when the owners of the big collieries
not only threatened but actually
stopped the supply of coal to the rail-
ways with the demand that unless the
price of coal was put up they would
not supply sny more coal. That was a
strike, if 1 may. say 80, by the col-
liery-owners against the railways.
The hon. Minister knows very well
that as a result of that a large num-
ber of trains in various parts of the
country had to be cancelled. No
doubt, passengers were put to a lot of
inconvenience for that too, but never
did we hear anything then about the
plight of the passengers or the wick-
edness of these colllery-owners nor
was any Ordinance issued against
that nor were any steps taken against
them.

SHR] C. M. POONACHA': The
same thing did happen when the fire-
men went on strike. There was can-
cellation of traing and the travelling
public were jnconvenienced.

SHRI INDRAJIT GUPTA: Firemen,
of course; but not colliery-owners.

In 1060 when on the last occasion
there was a strike by Central Gov-
ernment employees—and may 1 re-
mind you that it was not a one-day
taken strike but a call for continuous
strike’—an  Ordinance was issued
very gimilar to the present Essential
Services Maintenance Ordinance, but
once that strike was over that Ordi-
nance was repealed—of course, Pan-
dit Nehru was the Prime Minister at
that time—and no attempt was made
as is being made this time to put it
permanently on the statuts book.

What in the reason for this differ-
enee, may 1 know? Ia it that this time
thére have been n\NBATOUE cases of
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running staff abandoning truins in the
middle of the line somewhtre and
disappearing? You have not been able
lo quote & single cese, let alone many
cases. Not one single case hag been
quoted. The only difference js that
over these few years the vindictive
and anti-labour attitude of the Gov-
ernment hag increased ten-fold. The
sole reason for persisting in convert-
ing these Ordinances into permanent
lawg is that they know that if the
Ordinances are repealed, the nume-
rous prosecutions and court cases,
which have been Jaunched against
thousands of Central Government
employees, including railwaymen, on
the ground that they have violated
the Ordinances, will automatically go
by default. It is only in order to
prosecute, persecute, harass and vie-
timise them through the medium of
police and court cases that they are
persisting with thls measure.

The net upshot of this, whether you
like jt or not, is that there is a per-
manent and blanket ban being put on
the right of railway employees ever
to go on strike under any circumstan-
ves. That is what it means. | want
the hon. Minister to please tell us
when he replies whether such a dra-
vonlan provision exists in any other
country which is supposed to be run
by this kind of parliamentary form of
government. Railway strikes take
place elsewhere also. We are reading
about them in the papers every day.
Two or three months ago there was
three-week long go-slow by British
iailwaymen under the leadership of
the National Union of Railwaymen in
Great Britaln. That lasted for three
weeks and it was reported in all the
press. A number of trains had to be
cancelled and, no doubt, there are
passengers in Great Britain also whe
were put to inconvenlence. We have
never heard of an Ordinance ar
arrests or firing—nothing of the kind.
What happens there we would like
to know.

Yesterday he quoted something
from Shri Petsr Alvares, a sireular
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or something. | am sure that the Mi-
nistry and the Railway Board have
also seen—unfortunately, I have not
that copy with me here because it is
an old document—the circular issued
by the same All India Rallwaymen's
Federation on the eve of this strike
of the 19th September specifying
directions to the running staff ag to
what they should do if at 6 o'clock
in the morning of the 19th Septem-
ber they happened to be running a
train somewhere in the middle of the
line. They were not told that they
were to stop the train there and aban-
don it wherever it may be in the
middle of the jungle or the desert
and walk off. There was a specific
direction given there that they were
to take that train to the next nearest
station, (Shri J. B. Kripalani:
Muybe, a flag station.) whatever that
station may- be, and then only they
could leave. A lot of tears have been
shed as if something terrible has been
done and people are abandoning
traing in the middle of the line and
going away. No such thing has oc-
curred. what happens in Japan? What
happens in Great Britain? What hap-
pens in France? What happens there
when railway strikes take place and
go on for weeks together? Therefore,
I must say that this ijs an extra-ordi-
nary provision,

Then, they say it is all due to the
fact that he may abandon his duty in
the middle of the line somewhere.
Is he entitled, according to the Min-
ister, to go on strike if he Is not ae-
tually running the train? Suppose his
duty hours have not commenced, the
train has not yet left the station of
origin from where the train {s to
leave—the train is still standing
there; there is still some time to
leave—and g strike takes place ag a
resuli of which the train cannot leave
the origina]l station because no run-
ning staff is available to man 1t. Is
he allowed to go on strike? Will they
be allowed to go on strike? They ure
not sbandoning the train in the mid-
dle of the line somewhere. This puts
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a blanket ban on everybody that You
cannot go on strike,

‘What happened in  Pathankot?
There, all the trouble which took
place, firing and killing of the people,
beating the workers, beating up wo-
men, etc, happened before any train
left Pathankot The first train which
was due to leave in the morning, 6.30
A .M. or some such time, would not
leave because no running staff came
to run it. As a result of that the
police went on rampage, shot down
the workers, beat up the women and
all that. How does it come within
that? This means in no circumstances
they are to be allowed the right to
strike,

When the recognition is given 1o a
railway union, according to the rules
framed by this same Government, it
is said, b:fore going on a strike, you
must take a strike ballot and, after
the strike ballot, if the majority is
in favour of the strike, you must
serve a notice of strike—so many
days notice must be given. etc. etc.
Evervthing iz being just put into the
waste paper basket. This iz no longer
necessary. You cannot have a ballot
now: you cannot serve a strike no-
tice: you cannot do anything. You are
not to go on strike in any circumst-
ances whatsoever, That ix the mea-
ning of this Ordinance which Iis
sough! to he replaced by an Act.

I suggest that this is something
fantastic and unprecedented. Buch a
measure has never been taken In any
country before. This is simply for
the sake of pursulng court prosecu-
tions and harassing these people.
The-. should not be so petty-mindad,
mean-minded and it is a repressive
attitude they are adopting. 1 have
moved my amendments. I do not want
lo take more time of the House. 1
oppose it. They should withdraw it
and repeal the Ordinance completely.

MR. DEPUTY SPEAKER: The hon.
Minister.

SOME HON MEMBERS ross—
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MR. DEPUTY-SPEAKER: Let us

finish the clause-by-clause considera-
tion,

SHR1 RANDHIR SINGH: Sir, is
the weord 'mean-minded’ parliament-
ary? 1 want your ruling on that.

SHRI INDRAJIT GUPTA; 1 said.
petty-minded. . . (Interruptions)

SHRI RANDHIR SINGH: You said.
mean-minded. This js an abuse.
There cannot be a more abusive lan-
guage than this.

MR. DEPUTY-SPEAKER: You may

say it is an abuse. It ig not unparlia-
mentary.

SHRI RANDHIR SINGH: It is
strange! The word ‘mean-minded’ is
not unparliamentary?

MR, DEPUTY-SPEAKER: Now 1
have permitted only those who have
moved their amcndments. 1 am not
permitting those who could not do
it or those who want to speak on
amendments because we have already
excerded the time-lmit.

ot wy fomdt . Iurem A
it s mTE ¥ e vy 9@
‘m-n'tl

ot arek o ¢ SoTERE TN,
T Ay §

MR. DEPUTY-SPEAKER: 1 am
saying about Clause 2. I have per-
mitted only those who have moved
their amendments.

. .SHRI KANWAR LAL GUPTA: 1
want to speak on this Clause. This
s a very important Clause. (Inter-
ruptions)

MR, DEPUTY-SPEAKER: 1 canno’
allow a debate on this clause, We
have already exceeded the time-limit.

SHR! SITARAM KESRI (Kathar):
Yesterday, you had made a commit-
ment in the House that you would
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allow me to move the amendments.

So, 1 request you to please allow me
now.

MR. DEPUPTY-SPEAKER: Let us
finish the clause-by-clause considera-
tion. I# 1 permit you, then Mr. Kan-
war Lal Gupta is wanting to speak
and there will be so many others.

SHRI SITARAM KESRI: Please
listen to me, Sir

MR. DEPUTY-SPEAKER: Already
we have exceeded the time-lUmit. 1
will permit you at the final stage |

SHRI SITARAM KESRI: Please
hear me. Sir....(Interruptions)

MR. DEPUTY-SPEAKER:
amendment to thig
there

Your
Clause is not

SHRI SITARAM KESRI: It is there.

MR. DEPUTY-SPEAKER: Mr. Kali-
ta has not moved; Mr. Jha has not
moved. So many members were ab-
sent at that time. Therefore, please
resume your seat; please co-operate
with the Chair.

SHRI SITARAM KESRI: This is a
very important Bill. 1 am the Presi-
dent of the North Frontier Railway-
men Union. 1 must be given an
vpportunity to speak here. I have to
soy many things. .. (Interruptions)

MR. DEPUTY-SPEAKER: You will

t opportunity. Please resume
:r\zu:'nse::?o As 1 said, let us finish
clause-by-clause  consideration. 1
have given chances to those who have
moved their amendments. To those
who have not moved amendments, T
shall try 1o give an opportunity at the
final stage. Mr. Kesri, if I permit you
now, 1 will have to permit five others.
1 will give you an opportunity later...
(Interruptions)

SHRI DHIRESWAR KALITA (Geu-
hati): 1 have moved my smendment.
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MR DEPUTY-SPEAKER: I am
sorry. Yes; your amendment is there.
1 will permit you only one minute.

oft ok s ;. gaTsTw W,
v " £

MR, DEPUTY-SPEAKER: Have you
moved them?

sft md sy A dwfen
MR. DEPUTY-SPEAKER: 1 will

permit only one or two minutes,

ot wiwrr wTe qvar
5y off dwrer o fer 3

(wrer)

MR. DEPUTY-SPEAKER: You were
not here when amendments were being
moved.

You should be very

Mr. Kalita

brief.

SHRI DHIRESWAR KALITA: Yes-
terday, the hon. Minister, Shri C. M.
Poonacha, made @ political speech as
if the whole of India was going on &
revolution on the 19th September. He
based his arguments only on this as if
on the 19th September there was to be
a revolution or something like that.
That was not the point. In the state-
ment that has been lald on 11th Nov-
ember, 1068, it has been stated:

“In the context of the strike
which was threatened on 18th
September, 1968 by certain orga-
nisations of Central Government
employees, including a section of
-railway servants, large scale in-
cidence of oconcerted action, as
mentioned above, was apprehend-
ed . bl

MR. DEPUTY-SPEAKER: Please
confine your remarks to your amend-
ment. This is not o general debate
You may speak only sbout your am-
endment.

SHRI DHIRESWAR KALITA: I am
coming to that,

AGRAHAYANA 6, 1800 (SAKRA)
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Yesterday he made a political speech.

He did not deal with this subject at
all as to why this enactment was ne-
cessary. Thiy penal provision which
he hagy moved to amend the Indian
Railweys Act is not at all necessary
because there are other measures like
Unlawfu)] Aectivities Act, Preventive
Detention Act, Central Industrial
Security Force Bill, and then in all
the States there is the maintenance of
Public Order measure. Sections 151
and 154 of the Cr. P.C. and all other
Acts of the Government of India are
there. In spite of these things, this
Government wants more powers, If
you want to go on enacting all these
penal provisions in India, were will
democrucy stand? You are torpedeoing
the whole democratic movement In
India. You are responsible for that.
You have pot said a single word for
need-based minimum wage. You have
not met a single demand. You have
not removed a single grievance . .

MR. DEPUTY-SPEAKER: You may
please come to your amendment. I
will not permit general diseussion
now.

SHRI DHIRESWAR KALITA: Let
me give vne example in Assam. In
Gauhati the rallway headquarters
acted in collaboration with the Gov-
ernment of Assam through the Assam
Public Maintenance Act. The Rall-
way headquarters have been declared
w protected area. There, all workers
have tp carry their identity cards
within 200 yards of that area. No-
body can hold a meeting No five per-
sons can go together. Even a mar-
riage celebration cannot take place In
that area. Mrs. Sucheta Kripalani
raised this point day before yesterday.
The hon. Minlster has pot replied at
all. These things are taking place,
Sir.

MR. DEPUTY-SPEAKER: Your time
is up. You wre not referring to your
amendment. 1 will not permit a gene-
ral d ! No, pl You may
refer to your amendment and mmke

your suggestion.
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SHR1 DHIRESWAR KALITA: In
view of all these things, Sir, my sub-
mission is this, that the amendment
which he has brought today for the
consideration of this House ig not at
al] necessary. So, my submisslon is

that my amendment should be accept-
ed by the Hon'ble Minister and he

vt e ¥ ot mafwr anfr W
TNz JeaT §, 39 wrio UMo WYo ¥
A &1 gl @Y o7 g o
ol ¥ famdt £ ag vw1 & s W
€ W wiwrdy dwew fr i o
%7 wur Ang, w) wE o W,

should withdraw his amending Bdll.

oY ATH WO : W AR,
Ih Aoy § forak aodw § & owi
T § | & s 7 N FY w0
g AT Ew e % & | WO Ao o
s ¥ for ogi 21 & o woy Wy a2
agr 7 oA o f wrd, wgi 5 HY w0
ufh ¥y a2 agr 50 w0 fea o
w7 wmt 100(m) & v ¥ 77 e
W

“Provided that if the Railway
servant abandons his duty in pur-
suance of the notice of strike serv-
ed by a trade unlon, the proviston
of this section shall not apply.”

vy T fmmw 97 9w TEw €
A1 Ty ATEA v A e HT WX ATAY
a1 wrk s et &1 SwA ¥ fre it
R eY® %7 I\ FE@ET Z AT AT
qarfedt #1 w1 Fr W AW A A
For st 7 o7 wR AR X A@ 9T 33T |
mw Wy AW AT AT SRR 9T W
are-wre s w0 ff v ¥ g fands
1§ W & qTw AW A9 & fAnoa
% fet wrwr & frg T & wfe Ik
o @1 ¢fea 98 fge @ Wi Wy A
drrer rforedam faqem & & ag 1o
2y »g fagaw &1 0w £ wwET A
< sorfeEl w1 gy w1 A gfaand
wfwre & Fawr i A7 | W9 gORT
# fwrrRTdY g1, A FTeT Wk UAe
Gie & FAwT w1 7YY B, FAWA 85
o FRAvA 105 e TN W ¥
fomr wrfe uae wTo *ftwrow wTET

qew ¥ 772 f) g ¥ ey e § mfy
Fw w€m ar fedft wvEe & o am
™ ® gAré ol wEr wTE gTomr
o agt & Ay WO A Y e Ty
fer s ag guAT w1 Afew XA R
A%t gfrgw gyarw w Aifew AT 2
arsrazr ot teegeare & wr § oefgae
feaqza vz ot sfagr v gfro
TEE AT AAFT HEGHT AT qEt e
T ST & e o mrfo THo WYe
¥ w0 & g AR AT &7 Arfen
¥ar & mY fov ag Afew = &, oW
¥ e sefgme fogza e
qAgA AT F4T |

TSN AR, MET OSH AT
w1 fasr & arqer oY grg 97 7 0o
fom & oifra v o, 39 ¥ 7 8
yETd &1 Wl T TF THA A qo
DL e g I AT
rfgga frrgee fe § W% I
AT FATAT TIT T, TEAE T W7 g
A I T A 99 & forw gy |
fasr & wrowr o gra @ & AT &
ax ¥ @ § e g &€ o sy
trwrpht s v ff T 3w fog
wTI TR wTr FTA , wad § ) feaw
W Q% ¥ W Aeew W N e
wgreg agt 9t &1 9% ¥ o A ¥
Tq 7 d1T Y9 ®ET &7 AWK A Y
T & EFATY TT I HATH ATHT S
R # & ag sgn v, a8
7% wfwere at whwrfeat w1 §, gy
AR ¥ I Afewr w1 o e
% ar ot g wifig W v
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(wowwrs) ... .. N gumT £
 forrz # & aewr wwwT | wwfag &
weft ET ¥t WR g W AR
% forrardy o T g §, & wigan
fr TR 3o AT W Al wR
T WAt w1 A gfardr wigwre
TEAS FT § I9 9 ® of O 74
F FIH T 6T |

oY goa fgwr & wwiree 47 fy wrk
a w1 feet & fram v 9w
¥ ¥ o T A gEer Stata @
AT IR FrF 7R F X gATAn
#Ea § qAl Frgar # fy oumew W=
uﬁf‘lgi%mcﬂtmﬁwﬁr THo
Fo aifew & waA F fEaEr X
gHeATe gE, Uwf¥EE #NE ¥ AW
& ¥ X faat & gzt § art
Hoel 739 &7 ) syaeqy &, 997
T a-fair § Ik OO0 77 FEA
21 7ET . 99 F FTO0U 9g FOTT TIT F7
ATH FrAT . HTT &7 A7 At g
& W qar A8 - qEaT e §,
I #1691 ¥ AN a| AN E
faedt = A & F=e Ay, f@AY W
F A AAAT W ogr dw §AfAae
T W9 aF f&d1 7 97 997, 78 AN
T qEr g 1 o9 § g & wEa) #
g9 S X 911 fF 662 wIT WG w7
e &v Ay @ e & -
afdl & FaT W 37 A0 w1 AW Ty
N FE =Aew TR TG w2
afeq o FHETd W AT £ 6
| W, A Afen TwT A Iww
(& A A war oW i 1 s
wrat ¢ ag 3w A} ) xafae & g
E e 2% s ® g am Wi
AT W W WL

15,00 hrs.

w3 i @wre § 100 (€)
:mmwuwuiu[ [
2453 (ai) LSD—1.
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100(g) & wiwfai & fag e
100 (fr)wiwifcl & fog aft wfes
o W A Amfor 8, Sewr W
wfgw &Y & fae & | &7 q@t
agw vz foft mamg o) gowg
ey <ot fieT weTag w w1 wirwre
rdm RET T A A ER A W
HETHE HIX W HY 4T I WX g~
wHat A g @ e

qraror amfos & Ay & qear §
wx & T & doar
gfrgrd 7Y famdy 8, &
ﬁmm%m;mw
T T et I aw e ad
gl gm, ﬁwﬁa@'@rﬁ
ST A ¥4 AT qH FT &Y
Fa wor it ?

méb‘i
»YA D

a.-i
a3

AT WY & & afy wgAr wngw
g & o5 & wo qa gfrar At &7,
afz & gfear & an & a1 fggeam
& faelt oft arifow & gfaay o air o
ot ff 3weT gF § A IaF fad o am
¥Y 37 1T 500 To AATY ¥ AT WY
R a1 @ § | ey i og savew
t & gar &1 a9 #r wag A7 whA
ifsr o AT 500 %o AN Ay
50 %o Hfadr aur 100 (Fr) $ AW 7y
ST aifed—

“Provided that this section shall
not apply to any acts done In pur-
subnce of a demand for better am-

enities to ruilway servants or pas-
sengers”.

= et 70 @ wawe ®
afrere wT a1 gt aTe ¥ {am-

arty oyt o anfige 8T
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oft elfwire v Rt IaTEEw
g ﬁw\#ﬁwﬂz&i,mqﬁ
I ¢ ek ¥ frg o firrz 7 Ty
ofed. . (wrrery) |

ot g W wEAW  (INA) ¢
o fame I a3 Ofed, @ s
wr o g

MR. DEPUTY-SPEAKER: If I allow
him now, I will have to allow several
others. I will give him an opportunity
at the final stage.

oft iwre @\ g1 @E faw
shafat & wfed & g &
fordr amam m @ 1 wfawrd 3w w w5
s qw 18 w72 aF wfAw &), 24 w2
a% gfaw &0, (s7a9m) .

MR. DEPUTY-SPEAKER: No. No-
thing that he says will go on record.

oft HiwTT ww q7aT

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): I will
conflne myself to the amendments that
have been tabled and moved to ¢l. 2.

oft off¥Tr ATt TTar g9low
qEEg, AT A1g ATy gwr 2, A gEE
fardte ¥ wea  awwSE F@ATE

(Shri Onkarlal Berwa then left the
House)

SHRI C. M. POONACHA: There are
several amendments moved. Shri
Fernandes's amendments suggest low-
ering of the penalty for the offence.
Shri Viswanath Pandey's amendment
is for enhancement of the penalty.
Shri Lobo Prabhu's amendment seeks
to gubstitute the word ‘abstain’ in
place of ‘abandon’. Shri Kundu's and
Shri Tyagi's amendments as well as
Shri Kalita's amendment suggests that
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i one gbandons the train in connection
with a legitimate demand comeerning
his grievance, in such an emergency
or contingency, he should not be liable
to punishment under the Bill. T will
take these one by uvne.

SHRI OM PRAKASH TYAGI:

or
is forced to do thmt.

SHRI C. M. POONACHA: Yes, Sup-
pose a riot takes place. He may Luve
to leave the train and seek his own
safety. In such a circumstance, he
should not come under the mischief of
this Bill. That is his suggestion.

As regards Shri Lobo Prabhu's am-
endment, it atlempts to enlarge the
scope of the Bill. We do not want to
enlarge the scope of this legislation
under the term ‘abstain’. Very many
things would come under jt. 1 would
like to make it specific to the word
“abandon”. Only abandonment would
be considered an offence under the
proposed Bill. So, I do not accept his
amendment.  Such abstaining from
duty can be taken care of by the dis-
ciplinary rules and I do not propose
to introduce the word “abstain" here
and extend the scope of the Bill as
suggested by my hon. friend.

Reparding punishment Shri Fernan-
des has sugpested that it should be
lowered to three monthg or Rs. 50
while the other friend has suggested
that it should be five years gnd Rs.
1000. T think what we have suggested
is reasonable and I am not prepared to
accept those amendments.

The question has been raised whe-
ther the right of the rallway servant
to represent his grievances in a posi-
tive manner, may be by way of col-
lective bargaining, should be comple-
tely taken away. That point has been
forcibly placed before the House. I
might gubmit that over and above the
rights, the fundamental rights that we

***Not recorded,
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all enjoy as citizens oy there are
certain reasonable restrictions placed
on us, certain obligations placed on us.
There cannot be only rights without
any obkigations. Reasonable restric-
tions have been placed even on the
fundamental rights of an individual.
This cannot be disputed. There 1is
something which is superior to my
own individual right, and it is the
community's, the society's essential re-
quirement jn relation to its prosperity,
its day to-day life. For the society's
day-to-dav life requirements I have got
to shed a part of my fundamental
rights if necessary.

SHRI MADHU LIMAYE: No.

SHRI C. M. POONACHA.: Article 19
clearly stipulates that. Article 19 is
absolutely clear on that.

SHRI MADHU LIMAYE: Reason-
able restrictions,

SHRI GEORGE FERNANDES: Are
you prepared to refer it to the 1.L.O.?

SHRI C. M. POONACHA: T gm not
yielding.

There is =omething jpuch  higher
than what 1 consider to be my indivi-
dual right, and that is the security
of the nation, the well being of the
nation, the orderlinesg of the nation,
the orderliness of the socirty, and for
that there can be reasonable restric-
tions placed on my individual right.
There is absolutely no doubt about it.
These things have been made clear in
the Constitution itself, and therefore,
1 submit that what is nttempted to be
done here is not to curtail the rights
of the railwaymen as such, hut to
quality such rights for the well-being
of the conutry. the essential require-
ments of the society and also the
orderliness of running the railways.
Therefore, I am not acccpting the am-
endments.

oft xrk s ;. we ww @

fgeerr & Y ¥ urfe qWo Wlo ¥
Y rfad .
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SHR] INDERJIT GUPTA: I want to
know whether under this Bill it will
be poesible under any circumstances
for railwaymen to go on a legal strike
Can they go on a legal sirlke once
this Bill is passed?

SHRI S. KUNDU: Reasonable res-
trictions can never take away the right
to strike,

SHRI C. M. POONACHA: [ have
nothing to explain on this point.

ot vy formd : ¥ s W o
| =qavar 7% ¢ fF qgw W) famr W
S WTHTC @ IER @ ¥ EAT RO W4T
@ 2 | g9 9 w1 fis e wfiwro
9T gg wrenw ¢ 0 5 A0 3 A
& |qTg TrATa @) vAT T IR &4 R
& s gm o g s e dfaa
¥ ooz aw g o i Afaam &
zarer o fear | & wTTd WA 9N
°TT AT AR g ofred ar ¥ &R
g1 a1 f& o wfasrad ™ aww

Q‘Vl ?

To assemble peaccably and
without arms. To form associutions
Or unions,

o W /T FAA (3) W7 (4) W
ot f|w

“Nothing in sub-clause (b) of
the said clause shall affect the
operation of any existing law in
%0 far ag it imposes, or prevent the
State from making any law impoa-
ing, in the interests of the soverei-
gnty and integrity of India or
public order, reasonable restric-
tions on the exercise of the right
conferred by the sald sub-clause”

o w ww (4) ¥ 0 ook Rk
v egwe aoft fedwget froas
warw qg Ferat wan e v faer & 9
O ¥ v g 3 ¥ wfger
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(o =g Frva]

afw Juwr faege won & fear
ot T & | e gw AT g @
¥ & wro gt Tared | ot it g
T & A% & vy e Tw faw & o
€T & avz =7 1€ ft fegfa oft 2t ey
#, $1E Tt 3T eaw &Y Y @ o
fo apAY ggaTer #r wwTEET Enfr | W
W a3g it faedt feafa o ag Foawm Y
At a7y & oA fee Tmar gy ATw
g 7o & ag domfaw g
7§l ¢ afew ag A WA FEAT AT
IR FEIXA, W TG IHIT G T
g srEaifim s et |
®T FREY gIT, OF a1 wiawTT a7
T RATET HATAT Y FAL FAE) WA
AT |

73 W4T A H34 & F & Jqva A
gm a1 fwz gw w g faw 1 ama 7@
g AT
MR. DEPUTY-SPEAKER: The ques.
tion ig very fundamental here. Now

there is no question of any fundamen-
tal right to strike.

SHRI K, NARAYANA RAO rose—

MR. DEPUTY-SPEAKER: Please
resume your seat. This is a point of
order on which I am replying to him.
There is no question of fundamental
right to stcike. That is very clear
from the enumeration here given in
Article 19. But a question was put
whether it amounts to total ban or a
reasonable restriction on the activity.
That is the only point raised on the
question of reasonable restriction. I
am not competent ultimately to decide.
Reasonable restriction has been defined
by the Supreme Court on various
occasions, But I would like this clari-
fication from you whether it is so. I
do not know.

SHRI NARAYANA RAO (Bobbili):
Mr. Deput: Speaker, Sir.
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..
MR. DEPUTY-SPEAKER: Please
resume your seat. (Interruptions)

1 cannot decide this issue. But am
impression is given by your reply.
That question js there. Does it mean
that completely within the legal limits,
whatever the conditions, a strike would
not be possible after passing this law?
That was the question. I want a clari-
fication from the Minister. (Interrup-
tion),

SHRI K. NARAYANA RAO rose—

MR. DEPUTY-SPEAKER: It I per-
mit him, I wil] have to permit othera
also on this side. It is not possible. I
am not going to decide what is reason-
able restriction. He has raised a point
and I have permilted it. Do you want
a debate on this? I do not want a
debate. (Interruption) Mr. Narayana
Rao, I have repeatedly said that I will
not allow it. Please resume your seat.
When | am standing, you cannot stand.
I will not permit it. This sort of thing
will not do. Please resume your seat.
Am I to throw this point of order open
for debate here? Then it will take
time. As I have said, on the question
of reasonable restriction, neither this
House nor the Chair js in a position
to give a fimal verdict. It will have to
be determined by the Supreme Court.

oft ww fawd : 7@, A&, w9 T

mwy g

MR. DEPUTY-SPEAKER: No, no.
Please resume your scat. This is not
possible. Mr. Limaye, you wil! bear
with me that the question of reason=-
able restriction as it is stated in sub-
clauses (3) and (4), while allowing
some fundamental rights, has been
determined.

oft qwo qWo Wt (TAT) ©
& qu wfgwr § 6 faar man B,
Lrorfas w1 war £ 4 A

MR. DEPUTY-SPEAKER: There-
after, on that point, this House is not
competent to decide, nor the Chair.
Even if I decide it one way or the
other, it is not a final verdict.
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oft WaT AT : g STEnT Bt
gaAF
MR DEPUTY-SPEAKER: I have

asked for a clarification, and then let
us see. Beyond that, I cannot ask.

SHRI RANDHIR SINGH: rose—

MR, DEPUTY-SPEAKER: If I allow
him, then I will have to listen to the
other side also. (Interruption) All
right. You go on.

SHRI K. NARAYANA RAO: You
cannot dismiss this point within a
couple of minutes like this.

wit oty g : fedl e wgiam,
98 % Ag7 916 ara ¢ 1 fafrex amew
#1 976 ¥ U a1 7@ % f5 ofemw
R H, yafadr § v &L
(sraeva) . .
MR. DEPUTY-SPEAKER: Mr. Ran-

dhir Singh, are you arguing about the
point raised?

SHRI RANDHIR SINGH: I am giv-
ing my own argument.

MR. DEPUTY-SPEAKER: That is
true, but on that point only.

R o g t@mpE §
wEIAEN UL H, % Af 6-7
wrorat # gz fax 2 fr wre ofsas
e &, e T & (o faet &
e 9% 9T3T wga v Wt @Y oo,
w1y ¥ Tz fawt wrzT w1 g1 av fet
faTa %1 €1, a1 a2 g1 awar ¢ 1 qfemns
w2 & fody & egm w1 s @
wrar g | g AT 19 § § o AT 31
¥ wit & orgt o< fr afems qdaw ¥ fag
wif awra w5 ey § ) fedw @
afw ¥ g ar T, age ar ok fed
ofsere iy & fug feamr oY i,
g fewm 1 Wt wign @), TR
wift § | 3¢ ooy & gt < oft il
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¥ g4 §, €19« AXF §7 qATH &,
T WX AW W e & ) A i
&1 7% & fe o Ao 1 weE an
SRR #F aTEw w g g W o
A (R Wik ofers adw W oy
fewmee g ot swd fet & Tegw T
IO a1 wre efafies arew -
A W S g A ag W et
¥ g 417 § | vafag & x@ faw 0y
/I FETE |

ﬁmmw:wmn
gH! WY 91T 5 |

MR. DEPUTY-SPEAK.ER: I will call
you,

SHRI K. NARAYANA RAQ: Mr.
Deputy-Speaker, Sir, yesterday you
held and today also you have observed
that the right to atrike cannot be eall-
ed up from article 19, There are also
the rulings of the Supreme Court in a
scrics of cases which I can quote. For
instance, in Kameswar Prasad versus
the State, the decision was given
roundabout 1962 or 1963, wherein they
have clearly laid down that the right
to strike is not a fundamental right
guaranteed under article 19, because
they have the right of assoclation.

Coming to the present instance, once
you have ruled and once the Supreme
Court hag ruled, the question whether
the restriction on the right to strike
is reasonable or not does not arise.

8o far as the right of association is
concerned, there is absolutely no
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the light of these
discussion under article 19 will ba
totally irrelevant.

MR. DEPUTY-SPEAKER: | have
already stated that whether the res-
triction is reasonable or not has been
defilned by the Supreme Court in
various cases and neither this House
nor the Chair is competent to decide
that finally. The main question is
whether this enactment is tantamount
to a complete ban on the strike, That
is the limited question which has been
posed.

SHRI INDRAJIT GUPTA: Lel the
minister give his opinion whether it is
possible for any legal strike to take
place at all after this Bill iz passed.

sft W AT R : FINOA AR,
@ oF & @@ ¥ § f5 ww ag
sEidEr 7 § fa1d s
Algeere & 7 & a1 7w Afei oy
mrAarf s aTa. '“Tr'?fﬁ 3 9z
FHIEZAA T 2 AT A § TATN A4
¥ foir qg wewr & 5 wrgnan o0
g1 g1 T3 A1 1§ § TAF WA F
1% FqT FXIEE TR AT T7 &1 ATYAr |
wiq wrd feafa Tar Zfwn 5w g
=fsg qorrT g2 W TRAT AT &,
fama Ramgea A4 oo 1 Fw ey
ot frafa & st<7 'r73 40 FIIF
FT ARG £ 7 qF WATA LTI AG FT
wrd § @t Y g 4, 00 WX 99
§ gl T aFA § AT H F A%A &
it o1 Er 2 | a1 facgA TWeATE A
T EICT TC AT 1 X FAOTHHIA
¥ T XA F1 48 BAAT §TA H WA
vt fis wran ag SreaT St 3w
zqwa & farsrne & a1 7Y |

T w1 4z & rowe w47
E1eF & S92 a1 a7 TEAr
wiefggeer & faars 3 Wi wte-
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ZqWA & W HATHET UEAH wTqo
atat & fqars s w1 frwr fan
IR\ AT WA Ty wAez dv g
T« ag Crwafaw Aegwwrn grt ag 2
T O | A ag waen awd §
WIAT ag RbE ST MR T we
RN o gram § w4376 =igs
T & 7 € oF g feafa qar
T | 5\ e A w7 qwA ) Ay
AT Harag | sedz a7 2

SHRI §. M. BANERJEE: When this
Bill came up for discussion, some of
us raised certain constitutional points
and we said that the fundamental
rights of some citizens, who are rail-
way employees, are being curtailed by
this legislation. We moved a motion
on which you, in your wisdom, did not
give a ruling and the House rejected
it by a majority.

Thig question has ben raised by the
minister himself, He says this Draco-
nian legislation places only a rcason-
able restriction. All the Trade Unions
in the country are registered under
the Indian Trade Union Act of 1926,
1f it is necessary to form a Trade
Union, then thut Union should be re-
gistered under this particular Act of
1926. Then, if I belong to the Trade
Unlon registered under this Act, I have
the right to go on strike; though it may
not be a fundamental right under
Article 19 of the Constitution. I agree
with you there. But still 1 have the
right to go on satrike under the plece
of legislation which is also a creation
of this House. According to the con-
stitution of my Union or organisation,
there is a provision which the Govern-
ment of India accepted that ballot
should be taken because in gome cases
majority of workers may not agree.
Unless 75 per cent of the workers vote
in favour of strike, there shall not be
a strike and the strike should be cal-
led off.
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- Now, the question arises whether
this is a ressonable restriction or not.
H,t:' hon. friend. Shri Indrajit Gupta,
raised @ very pertinent question be-
cause a fear is lurking in the minds
of Railway employees that there is
going to be a total ban on their right
to strike. When the Joint Consulta-
tive machinery came—All India Rail-
waymen's Federation was a party to
it and they signed a letter ot intent
also—and when the gquestion arose
whether they will be allowed to go on
strike, whether the right to strike
is abjured, whether it is taken away,
we were assured by the then Home
Minister, Shri Nanda, and algo the
Labour Minister that it wag not go.
They said: “we want to declare the
strike as superfluous by mutual agree-
ment, that is by signing a letter of
intent by both the parties and we want
to declare strike as superfluous by re-
ferring al] matters to adjudication or
arbitration.” That js why people were
not joining the JJCM. They had the
fear that their right (o strike which
they acquired after 100 years of fight
with capifalistic system would be lost.
Now, the hon, Minister should clearly
state the position. This point of order
raised by Shri Madhu Limaye is per-
fectly justified. You should not give
a ruling on this constitutional point.
We wanted somebody to advise., We
wanted the Attorney General to come.

MR. DEPUTY-SPEAKER: That is
over.

SHRI S. M. BANERJEE: They did
not also agree for a reference tg the
Supreme Court. It is all the more
necessary for the Minister lo state
clearly, in clear terms whether there
is going to be a blanket ban on strikes;
even in the case of registered or re-
cognised union &nd even when due
notice of 14 days is given after tak-
ing the strike ballot, whether they will
not be allowed to strike. There is no
such Ordimance in the country. Under
the Industrial Disputes Act, after tak-
ing the strike ballot, if they give 14
days notire, whether they will be
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allowed to go on strike or not, the hem.
Minister should inform us clearly.

&t W SO : IIITE A,
ot g fermdr ot & o wewr gafener fiear
# 3% FHGT weg g & o 4 wred
qTHA TEAT TEATE |

oF A1 qrA qg @ I § fe
T wxq #1 wiwwe § fr ag v
wfaem & farars orar & ar off, =
T F T | UF &7 AT afqmer §
ot gat gart fraw & | faw & wae
TR g TWd w, dy o
A FAr @ get off & e
fargT 4 ¥ & for ar are e
IAGT AOTHA T F K ATAT G
4t gzt a7 | WAFPT G AT W
F AF1 F GIAT FAEA 1 FCX & o
A1 AT AT IAFT qATAT AW €
w1 ¢ wqitn Fgai o1 ot w won
qrzd & qY oAt wrgd & 1 fraw gt
TE ATAT AT L ITT 11 67 BN W
T 1T IATT G0 T 2 | AT WAT
dfaara & qaT wré a1 gr v ag s
# fx wogre T @ gEwa o1 ag wfeere
Fgi & fu 7z afaem § farg, o off
FA JATY O ¥41 Tq WOOFre £ W
ws= 7 AT T dm n wfawr g ?
gafr Torerer wgEg, # wmer s
a1 13 ¥ W19 wiEfaq s engt
E‘;"L-aws inconsistent with or In @e-
rogation of fundamental rights”
geifzw e § W ar & 6
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[t ol ey odfar |

e Wt ¢ wwnew Telw
frgaam # warad aw s 9 &
WA 13 (2) gl & e fr ot
v fowr gom &

“The State ghall not make any
law which takes away or abridges
the rights conferreq by thig Part
and any law made in contraven-
tion of this clause ghall, to the ex=
tent of the contravention, be void.”

uq ITeq| WERA, AT 0% WG
§ fr ¥w qx g SteqETS(t T FY ATH
T OF TGT FEAT e ¢ | @i FH-
aifal & afaardr sfasi 71 69 /3
77T 3z T W E | N TEAE TR
1T oY 7y fomd 7 o1 9 32 A
WY & FaT wdr werey get Ad 2
a%a § gty +f awgw IEF 1o
#3gu § \ xufan & srgar g fo so
RIAS 9T Wesd TPARET & w19 M7
w1 Y7 T8 T 3G iy Ao agt wEa &
wer §3 gu fegeata & @rai wd-
wif@l &1 a7 afqard sfagr @t {5
dfgar & w7 fear gar & ag g% =
AT ATG | T I BHAT I H W G
&N g a1 §Wa @ e s dfea §
apw & 13(2) %1 7 WR 3%
fTweva T & wf wr wifge w
X a7 fawl 1 o w3 51 AT
wfeste § &% & afram & o7 53
w1 ot 9wt off wfgwTe § 9§ W W
¥ a0 { qTeA TR |

A R e 14 F A H wm
TR | o of} WY 5 agt o A W
wt wredt 7 vy s v € wgw w
®z g duiitew wyE A & @ aw w
wff wrrt § dfew af ¥ fag oF aqm
& forg g ey wafpre oft o ot o oY
R ot § s wie wrefew 14 WY
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F51 ¢ ¥ Hifwy | wfesyr 14 %
wgaT & 7 7 weafed fase f o @
ard FgaT ¢ | wafey ¥ et wgem ¥
o< &y Al ¥ 99 § WAk § oA
¥ & oy frdea wem 1 e wo o
w2 & st #1791 & Ferarr 1 goaw
X i § wafad & sfewsr 14 *¥
T fadie &9 ¥ smw 1 o e
FEAT AT g

“The State ghall not deny to any
person equality before the law or

the equal protection of the laws
within the territory of India.”

wa T oy, 2o § fw ag fadrw
ST e TF W0 O 919 AT § A1 T
§ o1 fergram & woigw aw & Ay
9 AT 1 A EIWA ¥ O]
gfgq17 § 9 @ SAT IET g a
gefgam (wegz mz & weda 91t 79
w1 wfe1e ars & 5o afaw v & afawn
a1 mav FEa fgm swET A1 #Hie
ug et & fey afz gw G oma o
7 (¢ gzmw 21 wfa;w o ql3md
gfugiz 7@ 2, HOHH Wi T2
71 ¥i1 gefrzam fogze maz # afast
#1 91 mfugiz fgar gor @ =7 wiaws
Y owmy w19 39 & afwe e Wl g
1 mizes 14 78 ARy e 4
o agr 97 AT | wHeH, faesa
® W1 9E 3% 9W U 3 F faArw
W W Tl W avg & fadaw W o
FomT F wiawz aff & )

Wtwy fewdr: STEw wgEa,
78 Qo § fr W Wl o v & .
vy § 1 & wrT wY A F afY o
WTEATE | W79 3 T g 4T A1 @wre
fiear § fis wrc amgareeY ¥ ag w
wrfexr w  fir ag wrp « frrdt wie-
Wt & 2o § Y 9w qe Efiwe St
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BENT FR ET waww wigwre § 1 qg &
wfwedrfer Yoy w1 ware var @ §
AR # Y Wy TR e fray
EIHT FY IH TT BAAT §H W A€
wfgwre & 1

TW T8A & A0 OF HATH T IS
mar A7 for 9T Wy w7 S fE
w7 ZEAF F7A ® whirwrr Fhrardy av
fes wfawred ? werc 2 fe s
T fadms & o g AfgwT g ®
gYfew @ a1 FAAT & IH F7 Sav AT
e ZA & g & Ay wfay
g1 73w 7 mfse & Afws ag
faafag o fifas femmw 1w
sara 97 2 w:fwT e wi wr fEafa
¥ & T A & | OF 61 IR (T A
¥ af a1 & am qm fF 7y frafaa
o1 frafaa §7 &1 79 & &R &3 0

TN G & |

st #F qa A gt @ e
Ffqur 71 T 12 " w Afay
# 3 qrEy § AV AAA SN AT AG 13
FY O FTIITITAT 1 13(2) T AT
g:

“The Siate shall not make any

law which takes away or abridges
the rights conferred by this Part”,

means, fundamental rights.

wifzfesr 12 ¥ <z #1 ¥fwfmw
Hag feargwr ¢ :

“In this Part, unless the context
otherwise requires, “the State”
includes the Government and Par-
liament”.

&z % qfoamar ¥ T ®1 gfosemar
#* arfeariiz wrfr § o v & o 'Y
wany s <fe dfearr o o
12 ¥ Rl O &Y et # qrfeifs
wreft § wie & arfeiiz ¥ dfweifey
wifsFy 1 e 757 o ff few e f

AGRAHAYANA 6, 1800 (SAKA)

Railways 20
(Amdt.) Bill

AT Y ST AT § | 4 e aw } fw
W g WA N PR T T o @ &
qg dfeaT W 8T 139K 14, diefady
fawrr € &7 o sivdene v fy |
¥ zwaar g vt Y ?

Q% WD WO O g W
Lo o A

oft =y formd : qTEARAY I T T
& &1 wfwere & gafon afeaite &
afsterfzr e &1 war 1Y o &
o & 4 ¥ wq 35T TRAOE wETor
A E, 35 g W T & | g efeanie
g 717 9T gfma e gt .-
¥z oz ¥ o &7 F1F w13 TN
s 7@ & ? gefgsa foeg et o
fadas: st ot s at A1 7 AT ISTAT
Tt § S® AHT A9 F 47 1 g9
ag Jam@n a1 ur qfawa faee w 6fe
iz faez w1 v § o1 Arfilo
#Yfe02R 4T HaE WA § gET SOHER
TLER FT AT T FAT | TH AR
FETHEHA TICITA 11 7 57 (™ 1 gy
12, 1397 14 FY 7 § 9 F91A
ga1 T E | Afwedlzr wiferde a1 o
™ § Ae § W wry w1 e At Hdwe
LaCi |

# wifae & oft a9 f wfeaw
wre) wiEE M e ¥ 613
I WT GATT AT WOEAT | 9H F qww
R #1 g e ok § Wi
wia wow fegern ¥ dar Y &1 Qo
w i oy § ) v@ H Il Aoy e
%

“The right to strike work collec-
tively to vindicate legitimate grie-
vances would follow from the right
of collective bargaining.

But *because of its more serious
mwmpmw.
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the right to strike “is more vulne-
rable to regulation than the right
to organize and select representa-
tives for lawful purposes of collec-
tive bargaining which thisg Court
has characterised as a ‘fundamen-
tal right'” *

weifaey araifan w1 afewcatfar
wiawre mar a7 @ W g T w
getfagem & fassar 31 Aiwrgea=
A & gfawcF v i s A wer  fie
fe a919 & FO7 9 @i G grn
W fa
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“It is more vulnerable to regu-
lation. ...

nprwe dwifema 7@, o 37 A
& a7 gy wer g fw o

“In India, it may be expected
that similar views will be taken.
Thus, a right to strike, subject to
reasonable restrictions, muy be in-
terred from the right of association
as well ag the right not to work. .

STRAA AT A oAlen

“....which is included in the
frecdom of profession.”

Far P g frar @ 330 &1 ot
aw @ T

SHRI S. A. DANGE (Bombay Cen-
tra]l South): Mr. Deputy-Speuker, Sir,
in addition to all that has been said, 1
would request vou Lo give considera-
tion, while giving your ruling, to one
more provision in the Constitution.
“Thig Ordinance bans my right to
strike. Supposing the right jis not
there except by implication, assuming
there is no right to strike, there is my
right to offer my labour or to with-
draw my labour.

SHRI MADHU LIMAYE: That is a
fundamental right.
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SHRI §. A. DANGE: That is a fusa-
damental right. Whether you eall it
strike or do not call jt strike, I have
a right to offer my labour or not

to offer my labour. Secondly, I
offer labour, accept service, under
certain conditions.... (Interruptions).

You cannot alter the service conditions
without my consent. So, there iz a
contract in certain factories ang here
it is service conditions. My right is
there to withdraw my labour when 1
want. Thirdly, you cannot impose on
me compulsory labour. When | want
to withdraw my labour, if you say,
“No, you shall not withdraw it”, I
want to know whether this will not
come under article 23(1) ang (2).

SHRI RANDHIR SINGH: When you
say. it is a contract, the matter ends.
(Interruptions).

SHRI S. A. DANGE: Article 23(1)
says:

“Traffic in human beings and
begar and other similar formg of
forced labour....".

When I do not want to give my labour
und when you impose it by Ordinance,
it becomes n forced labour and ‘forced
labour and begar' are prohibited and
any contravention of the provision
chall be an offence. You please con-
sider whether this applies here.

Then, in sub-zectlion (2), there 1s a
proviso:

“Nothing in this article shall
prevent the State from imposing
compulsory service for public pur-
poses, and in imposing such ser-
vice the State shall not make any
discrimination. .. .". .,

Now, 1 claim protection under this
‘discrimination’. The railway servant
iz being discriminated agrinst as @&
class in comparison fo other classes of
employees. Therefore, it comes under
“on grounds only of religion, race,
caste or clasg or sny of them”, So, be
ig trying to impose begar or compul-
sory labour.
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MR. DEPUTY SPEAKER: The Lay-” the issue had been raised from this

Minister.

SOME HON. MEMBERS rose— (In-
terruptions).

MR. DEPUTY EPEAKER: I am not
permitting. The Law Minister is here.
I want to call him.

SHRI K. NARAYANA RAO: Mr.
Deputy-Speaker, Sir....

MR. DEPUTY-SPEAKER: I permit-
ted him once. I want to call the Law
Minister, Does he wanl to carry on
the debate like this? If necessary, I
will call him.

SHRI J. M. BISWAS (Bankura): We
want to hear the Railway Minister and
the Law Minister . . . (Interruptions).

. MR. DEPUTY-SPEAKER: Now no-
thing will go on record. 1 wil] call the
Law Minister and the Railway Minis-

ter. None-else will speak. (Interrup-
tiong) ",
SHRI THIRUMALA RAO (Kaki-

nada): 1 2m not making any submis-
sivn. I just want to point this out.
You have given ample time to the
Opposition members to expound the
case from several points of view quot-
ing not only Indian law but also
American law. Mr. Dange has also
given his arguments. Mr. K. Nara-
yana Rao claims to he a knowledgeable
person in law on behalf of our Party.
I would, therefore, request you to give
him two or three minutes to rebutt all
thoee arguments. . . (Interruption),

MR. DEPUTY-SPEAKER: May 1
now have the permission of the House
10 speak? Before I call the Law Min-
ster. 1 would like to say this. Mr.
Thirumala Rao has raised a question.
When Mr. Randhir Singh wanted to
say something—I know he makes @
contribution on such points—and When
Mr. Naravana Rao wanied to speak, I
gave them an opportunity because at
that time the Law Minister was not
here to enlighten the House. Because

side, I first restricted it to that paint,
to the remarks made by Shri Limaye;
I did not throw it open for a general
debpate, and when it was thrown open
to debate, I gave them permission. I
have heard Mr. Narayana Rao. The
Law Minister represents the Treasury
Benches so far ag this side iz concern-
ed, Therefore, T would not axtend this
discussion. We have already taken &
long time. I know, there are several
lawyers here who would come forward
it I throw it open, but that is not pos-
sible because we have already taken
such a long time.

Now. the hon. Law Mintster. 1f he
wants to know the background, T will
sum it up in two minutes,

THE MINISTER OF LAW (SHRI
GOVINDA MENON): I know . . .(In-
terruptions).

SHRI THIRUMALA RAO: T hope
you are not laying down a permanent
dictum that members of the Congress
Party have no right to intervene on
important matters when Ministers are
present.

MR. DEPUTY-SPEAKER:
very unfair. .

SHRI GOVINDA MENON: The
question raised being & question of
law, of Constitutional law, which s
rather diffcult, T would request the
House to bear with me if T explain the
matter slowly. The question is whe-
ther there is a Fundamental Right to
go on strike . . .

MR. DEPUTY-SPEAKER: Excuse
me. This has been decided, There is
no Fundumental Right. T have already
ruled that. The basic question is this.
There is an apprehension expressed
from this slde that the present mea-
sure ic likcly to take away the right
to strike; strike means with all reason-
able restrictions under our general
scheme of things regarding lsbour
policy. That is the only question . . .
(Interruptions).

Thig is

* *Not recorded.
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SHRI GOVINDA MENON: I am,

thankfu] to you for this. You have
already held that there is no Funda-
menta]l Right to go on strike . . .

SHRI MADHU LIMAYE: Who has
held?

SHRI GOVINDA MENON: That is
the ruling given ... (Interruption).
If the matter is still doubted, my
learned friends here need not go to
the American Constitution or Ameri-
can law because we are governed by
the Supreme Court .. .The Supréme
Court has said as follows:

‘It is only necessary to add that
the rule, in so far as it prohibits a
strike, cannot be struck down
since there is no fundamental
right to resort to strike.

Thig is laid down by the constitution
bench of the Supreme Court. This
appears in AIR 1962, Supreme Court,
page 1172, Column 2, para 20. If there
is a fundamental right, it has to be
enumerated ag such in Part I1I of the
Constitution. Nothing which is not
epumerated in Part III of the Consti-
tution can be a fundamental right.
You cannot invoke fundamenta] right
in a case where there is a written
constitution apart from what iz con-
tained therein. Often this is referred
to and my hon. friend Mr., Dange
referred to Article 23 and I am sure
you won't think there is anything In
it. Now, what is it that has been
sought to be enacted? In Clause 2 of
this Bill there are two provisions, 100A

and 100B which is sought to be enact-
ed. 100A reads:

It a railway servant, when on
duty, is entrusteq with any res-
ponsibility connected with the
running of a train, rail-car or any
other rolling-stock from ong sta-
tion or place to another station or
place, and he abandong his duty
before reaching such station or
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That is J00A. I do not want to read
the wholething. 100B says:

‘If a railway servant, when om
duty or otherwise, or any other
person obstructs or causes to be
obstructed or attempts to obstruct
any train, rail-car or other rolling-
stock upon a railway, by squatting,
picketing, keeping without autho-
rity . . . ete. etc.

Now, the question is, if this sovereign
Parliament of this country wants to
enact a provision preventing a railway
servant from leaving hundreds of
people riding in a train mid-way bet-
ween two stations, is there anything

wrong inherent in this law? They
should be able to point out . ..
SHRI S. M. BANERJEE: Call the

Attorney-General,

SHR! GOVINDA MENON: They
should be able {o point out some pro-
visions in Part 11I of tlie Constitution,
that is, the chapter on Fundamental
Rights which prohibits it. The posi-
tion is this that this Parliament can
legislate, can enact any law on any
subject entcred in List T of the Tth
schedule provided there is no bar
created by one or the other Articles
in Part III. The legislative power of
this Parliament is supreme with res-
pect to subjects contained in Lisg I of
the Tth schedule provided there is no
bar crcated by one or the other of the
Articles in Part III. (Interruption).
Article 14 refers to equality, it em-
bodies rule of equality. Now, it is
well known that Article 14 enables
legislature to classify. It is not as if
one rule will apply to all sorts of
people. The rule of equality will
apply to persons within a certain class.
It is open to this House to classify
servants into certain categories and
categorise railway servants as those
who are in the position referred to in
100A or 100B. This is well-known rule
of classification. Therefore, article 14
will not apply.

oft wre wondw : wfzfew 14
ewql @ zawEgl?
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SHRI GOVINDA MENON: ‘This
request by the opposition whenever
any question of law arises that the
Attorney Genera] should be called is
of no use. Because it js well known
that you sitting in the Chair or this
House by a majority do not ‘decide
guestions of law. There is an indica-
tion as to what should be done in
situations like this and it i in rule 72.

-

MR. DEPUTY-SPEAKER: [ have
already said that.
SHRI GOVINDA MENON: If =

question relating to legal or legislative
competency is raised, you will some-
times allow a discussion on the point.
But the Chair will not decide the
question. Where is the room for
anxiety? If sections 100A and 100B
are unconstitutional, you just go to
the Supreme Court. The next day it
will be struck down.

Government here do not bring for-
ward laws in a lighthearted spirit.

MR, DEPUTY-SPEAKER: I have
pinpointed the issue. 1 have already
ruled on competency. A specific ques-
tion was raised and 1 put it to the
Railway Minister bearing in mind the
apprehension in the minds of some
hon, Members. This is an amendment
of the Indian Railways Act which is
already in force. The question was
whether after this amendments, the
right to strike, within the limits, as it
is available to the working clasg in
this country, is taken away by the im-
position of a blanket ban or not. I
asked him if that was the position. If
that position is cleared, the question is
answered. 1 am very clear in my mind
that this is an amendment to the
existing Railways Act and there is no
other purpose behind it.

SHRI GOVINDA MENON: The
right to strike is not taken away. What
is taken away ig what is prohibited in
these two sections.

SHRI 8. KUNDU: What does he
mean?
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SHRI KANWAR LAL GUPTA:
What is this, Sir?

al4

SHRI GOVINDA MENON: A driver
shall not leave the train midway bet-
ween two stations etc, moving trains
should not be stopped . . . (Interrup-
tions),

MR. DEPUTY-SPEAKER: The reply
is very clear. Shri Indrajit Gupta had
put the question pointedly. I was also
concerned about:.it. There was an
apprehension which he forcefully ex-
pressed that if we passed this legisla-
tion, there would come into force a
blanket ban on the right to strike.
Now the Law Minister has made it
clear that there is no such intention
nor object in thig Bill from which one
could infer that there is an attempt
to put a tota] ban on strikes.

SHRI S. KUNDU: Even indirectly
it must not be there, Otherwise, it
will be a colourable piece of legisla-
tion and will be hit out by the Con-
stitution.

MR. DEPUTY-SPEAKER: Does Shri
Poonacha agree with the explanation?

SHRI J. M. BISWAS: He has not
said anything.

MR, DEPUTY-SPEAKER: He will
say it. Another point was raised. . .

SHR1 S. KUNDU:
by one legislation cannot
away by another.

The right given
be taken

MR. DEPUTY-SPEAKER: There is
arother point—the right to strike, By
implication, with certain reasonable
restrictions imposed by legislation by
this House, this has assumed the pro-
portions of a fundamenta] right; be-
cause of the social policies we pur-
sue, it has assumed that significance.
Beyong that—I have ruled—it is not
a fundamental right. That is very
clear. Now the Ministey will com-
plete his reply ang then we will put
it to vote and dispose of it
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SHRI C. M. POONACHA: I have

cuimplited my reply. 1 have answered

all pointa. 1 agree wity the hon Law

Minister’s observations, There is noth-

ing more to be added

18 hrs.

MR, DEPUTY-SPEAKER: I
puttinng all amendments together.

SHRI KANWAR LAL GUPTA: All
amendments separately. There should
be division on every amendment.

vy fra: F7vodeRe squs €

SHRI S. KUNDU: My amendment
may be put separately.

am

SHRI J. M. BISWAS: It is 4 O
Clock now.
Division No. 15] AYES

Adichan, Shri P. C,
Badrudduja, Shri
Buanerjee, Shri S, M.

Behera, Shri Baidhar

Berwa, Shri Onkap Lal

Bharti, Shri Mabaraj
Sinrh

Biswas, Shri J. M.

Dange, Shri S A

Daschowdhury, Shri BK

Dwivedy, Shri Surendra-
Nath

Fernandes. Shri George

Gopalan, Shri A. K.

Gopalan, Shrimati
Sushila

Gowda, Shri M, I1.

Goyal, Shri Shri Chand

Gupta, Shri Indrajit

Gupta, Shri Kanwar Lal

Haldar. Shri K.

Jena, Shri D. D,

Jha, Shri Bhogendra

Jharkhande Rai, Shr1

Joshi, Shri Jagannath
Rao

Joshi, Shri S, M.
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MR. DEPUTY-SPEAKER: [ am
extending the time by ten minutes.
I will put two amendments, those
of 8hri Limaye and Shri Kundu, se-
parately.

The question is:
Page 2, line 3.—
after “servanl” insert—

“except in case of a token strike
or a strike as the case may be.' (1).

The Lok Sabha divided:

[16.06 hrs.

Kachwai, Shri
Chand
Kalita, Shri Dhireswar

Kameshwar Singh, Shri

Hukam

Karnj Singh, Dr.
Khan., Shri Latafat Ali
Kuchelar, Shri G.
Kundu, Shri 8.
Limaye, 8hri Madhu
Molahu Prasad, Shr
Shri H. N.
Pandey, Shri Sarjoa
Paswan, Shri Kedar
Patel, Shri J. H.

Patil, Shri N, K.

Ram Charan, Shri
Samanta, Shri § C.
Sambhali, Shr; Ishag
Satya Narain Singh. Shri
Sen, Shri Deven

Shastri, Shri Ramavatar
Suraj Bhan, Shril
Vidyarthi Shri R, S.
Yadav, Shri Jageshwar

Mukerjee,

NOES

Ahirwar, Shri Nathu

Ram
Ahmed, Shri F. A

Arumugam, Shri R. S.

Awadesh Chandra Singh,
Bhri
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Bajaj, Shri Kamalnayan
Barua, Shri Bedabrata
Barupal, Shri P, L.
Baswant, Shri
Bhagat, Shri B. R.
Bhandare, Shri R. D.
Bohra, Shri Onkarla!
Chanda. Shri Anil K,
Chanda, Shrimati
Jyotsna
Chaturvedi, Shri k. L.
Chaudhary, Shri Nitiraj
Singh
Chavan, Shri D R.
Chaudhury, Shri
Valmiki
Dalbir Singh, Shri
Dass, Shri C.
Desai, Shri Morar)i
Deshmukh, Shri B. D.
D gvijai WNath, Shri
Mahant
Dixit, Shri G. C.
Dwivedi, Shri Magesh-
war
Ganga Devi, Shrimatij
Hanumanthaiya, Shrj
Jadhav, Shri V. N.
Jagjiwan Ram, 3hri
Kumble, Shri
Kuoran Singh, Dr.
Kasture, Shri A, S.
Kesri, Shri Sitaram
Khan, Shri M. A,
Kinder Lal, Shri
Kripalani, Shrimati
Sucheta
Krishnan, Shri G, Y.
Kureel, Shri 3. N.
Laskar, Shri N. R.
Maharaj Singh, Shri
Masuriya Din, Shrj
Mehta, Shri Asoka
Mchta, Shri P. M.
Menon, Shri Govinda
Minimata Agam Dass
Guru, Shrimatj
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Mohinder Kaur, Shrimati
Mrityunjay Prasad, Shri
Mukerjee, Shrimati
Sharda
Murthy. Shri B. 8.
Nahata, Shri Amrit
Naidu, Shri Chengalreya
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Pﬂudn, Shri Jagannath

Pandey, Shri Vishwa
Nath

Pant, Shri K. C.

Packal Haokip, Shri

Parmar, Shri Bhaljibhai

Parthasarathy, Shr

Patel, Shri N. N.

Patil, Shri Anantrag

Patil, Shri Deorao

Patil, Shri T. A,

- Poonacha, Shri C. M.

Pramanik, Shri J. N.
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Rajasekharan, Shri
Raju, Dr. D, S.
Ram Dhan, Shri
Ram Dhani Das, Shri
Ram Subhaz Singh Dr.
Ram Swarup, Shi
Rana, Shri M. B,
Randhir Singh, Shri
Rao, Dr. K. L.
Rao, Shri K. Narayana
Rao, Shri Muthyul
Rao, Shrj Thirumala
Ran, Dr. V. K. R. V.
Reddi, Shri (1. §
Reddy, Shri P. Anlony
Reddy, Shrimuti Sudhs
V.
Rohatgi, Shrimat;
Sushila
Roy, Shri Bisiwanalp
Sadhu Ram, Shri
Saha, Dr. 8. K.
Saigal, Shri A. S,
Samhbasivam, Shri
Sanghi, Shri N. K.
Sankata Prasad, Dr
Sarma, Shri A. T.
Sayyad Ali, Shri
Sen, Shri P. G,
Shambhu Nath, Shrj
Shankaranand, Shri B.
Sharma, Shri INaval
Kishore
Shastri, Shri Ramanand
Sheo Narain, Shri
Sheth. Shri T. M.
Shinde, Shri Annasahib
Shiv Chandika Piased,

8hri
Shukla, Shri Vidya
Charan
Siddayys, Shri
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Singh, Shri D. N.
Sinha, Shri Mudrika
Snatak;, Bhri Nar Deo
Solanki, Shri S. M,
Supakar, Shrj Sradhakar
Swaran Singh, Shri
Tiwary, Shri D. N.

MR. DEPUTY SPEAKFR: The re-
sult* of the Division is: Ayes 46; Noes
116.

The motion was negatived,

MR, DEPUTY SPEAKER: 1 will
now put al] the other amendments to
vote,

SHRI S. M. BANERJEE: I rise on
a point of order, Sir.

MR. DEPUTY SPEAKER: Not now.
(Interruptions) 1 have given you
ample opportunity. In the process of
Division 1 will not accept anything.

SHRI S, M. BANERJEE: I only
want 1o say about the procedure. (In-
terruption).

MR. DEPUTY SPEAKER: On the
voting?

SHRI S. M. BANERJEE: On
voling, Sir. (Interruptions)

MR. DEPUTY SPEAKER: About
the procedure if you have anything to
say, I am prepared to hear but not
on any other point. If there is any
irregularity you can point out.

SHR] S. M. BANERJEE: 1 would
like to know from you any rule which
debars 8 member to ask for division
on his amendment,

MR, DEPUTY SPEAKER: 1 have

the

AYES

Dividon No, 16)

Adichan, Shri P. C,
Badrudduja, Shri
Banerjee, Shri S M.
Behera, Shri Baidhar
Berwa, Shri Onkar Lal
Bharti, Shri Maharaj
Singh
Biswas, Shri J. M.
Dange, Shri S. A,
Daschowdhury, Shri
B. K.
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Tiwary, Shri K N.

Uikey, Shri M. G.

Veerappa, Shri

Ramachandra

Verma, Shri Balgovind

Virbhadra Singh, Shri
conceded that immediately to Mr.
Kundu.

SHRI S, M. BANERJEE: We want
every amendment to be put to vote.

MR. DEPUTY SPEAKER: 1 am
ready. (Interruptions) You are en-
titled to request the Chair to put
your amendment, if there is any.
(Interruptions).

SHRI S. M. BANERJEE: Amend-
ments have been moved. Once the
amendments have been moved and
the Housc is seized of the amend-
ments, unless that amendment is
withdrawn, I have got every right to
ask for Division.

SHR] SHRI CHAND GOYAL: Mr.
Deputy Speaker, Sir.

MR. DEPUTY SPEAKER: No
please. 1 will now put Mr. Kalita's
amendment to vote. The question is:

“Page 2,—

after line 6, insert—

‘Provided that no action shal] be
taken against a railway servant if
he for the purpose of ventilating
hig grievances and high-lighting
genuine demands of a genera] na-

ture stops a train or train.’ (9).
The Lok Sabha divided:
[16.15 heurs.
Devgun, Shri Hardayal
Dwivedy, Shri Surendra-
nath
Fernandes, Shri George
Gopalan, Shri AL K
Gowda, Shri M. H.
Goyal, Shri Shri Chand
Gupta, Shri Indrajit
Gupta, Shri Kanwar Lal
Haldar, Shri K.
Jha, Shri Bhogendra

" *The following Members also re-corded their votes:
AYES: Sarwashri M. Meghachandra Benj Shanker Sharma, S. S. Kothari

and Shri Gopal Saboo.

NOES: Sarvashri Ahmad Aga, Siddheshwar Prasad, Chandra Jeet
Yadav, Shashi Bhushan, S8hingde, and Shrimati Tara Sapre.
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Jharkhande Rai, Shri
Jashi, Shri 8. M.
Kachwai, Shri Hukam
Chand
Kalita, Shri Dhireswar
Kameshwar Singh, Shri
Khan, Shri Latafat Ali
Kothari, Shrj S. S.
Kuchelar, Shri G.
Kundu,Shri S.
Limaye, Shri Madhv
Meghachandra, Shri M.
Molahu Prasad, Shri
Mukerjee, Shri H. N.

NOES

Ahirwar, Shrj Nathu
Aga, Shri Ahmad
Arumugam, Shri R. S.
Bajaj, Shri Kamalnayan
Barua, Shri Bedabrata
Barupal, Shn1 p, L.
Baswant, Shrj
Bhagat, Shri B. Rl
Bhandare, Shri R, D,
Bhargava, Shri B. N.
Chanda, Shri Anil K.
Chanda, Shrimati
Jyotsng
Chandrika Prasad, Shri
Chaturvedi, Shri R. L.
Chaudhary, Shrj Nitiraj
Singh
Chavan, Shri . R
Chavan, Shri Y, B,
Choudhary, Shri Valmiki
Dalbir Singh, Shri
Dass, Shri C.
Desai, Shri Morarji
Deshmukh, Shri B. D,
Digvijai Nath, Shri
Mahant
Dixit, Shri G. C.
Dwivedi, Shri Nageshwar
Ganga Devi, Shrimati
Gautam, Bhri C. D.
Hanumanthaiya, Shri
Jadhav, Shri V. N.
Jagjiwan Ram, Shrj
Kamble, Shri
Karan siﬂlh- Dr.
Kasture, Shri A. 8B,
Kesri, Shri Sitaram

Khan, Shri M. A.
Khanna, 8hri P. K.
Kinder Lal, Shri
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Onkar Singh, Shri
Pandey, Shri Sarjoo
Paswan, Shri Kedar
Patel, Shri J. H.
Patil, Shri N, R.
Ram Charan, Shri
Sambhali, Shrj Ishag
Satya Narain Singh, Shri
Sharma, Shri Beni
Shanker
Shastri, Shri Remavatar
Suraj Bhan, Shri
Vidyarthi, Shri R. S.
Yadav, Shri Jageshwar

Kripalani, Shrimati
Sucheta
Kureel, Shri B. N,
Laskar, Shri N. R.
Laxmj Bai, Shrimatj
Maharaj Singh, Shri
Masuriya Din, Shry
Mehta, Shri Asoks
Mehta, Shri P. M.
Menon, Shri Govinda
Minimata Agam Dass
Guru, Shrimati
Mirza, Shri Bakar Al
Mishra, Shri Bibnut,
Mishra, Shri G, 8.
Mohinder Kaur, Shrimatj
Murthy, Shri B. B,
Nahata, Shri Amrit
Naidu, Shri Chengalraya
Pahadia, ghri Jagannath
Pandey, Shri Vishwa
Nath
Pant, Shri K. C.
Paockal Haokip, 3hrl
Parmar, Shri Bhaljithad
Parthassrathy, Shri
Patel, Shri N. N.
Patil, Shri Anantrao
Patil, S8hri Deorao
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Randhir Singh, Shrj
Rso, Dr. K. L.
Rao, Shri K. Narayana
Rao, Shri Muthyal
Rao, Shri Thirumala
Rao, Dr. V. K R. V.
Reddi, Shri G. S.
Reddy, Shri P, Antony
Reddy, Shrimatl Sudha

V.
Rohatgi, Shrimati

Shushila
Roy, Shri Bishwanatp
Sadhu Ram, Shri
Saha, Dr. S. K.
Saigal, Shri A. 8,
Saleem, Shri M, Y.
Sambasivam, Shri
Sanghi, Shri N. K.
Sankata Prasad, Dr
Sant Bux Singh, Shri
Sapre, Shrimati Tara
Sarma, Shri A T.
Sayyad Ali, Shri
Sen, Shri P. G.
Shambhu Nath, Shri
Shankaranad, Shri B,
Sharma, Shri

Naval Kishore
Shashi Bhushan, Shri

MR. DEPUTY-SPEAKER: The re-
ault* of the Division is: Ayes: 45;
Noes: 12,

The motion was negatived.

MR. DEPUTY-SPEAKER: Now,
amendment Nos, 10 and 1] of Shri
Indrajit Gupta.

SHRI INDRAJIT GUPTA: I am
pressing them.

SHR]I SURENDRANATII DWI-
VEDY (Kendrapara): The other
amendments may be tlaken up to-
morrow. Let us start the discussion
on the drought. We will huve to sit
till 10 Of'clock, I am afraid, at this
rate. (Interruption) There are 65
amendments, and if a division is chal-
lenged for every amendment, I think
we will have to sit up to 10 O'clock.
The drought situation has to be dis-
cussed. I think if the rest of the
amendments are postponed to tomor-

Shastri, Shri
Biswanarayan
Shastri, Shri Romanand
Sheo Narain, Shri
Sheth, Shri T. M.
Shinde, Shri Annasahib
Shinkre, Shri
Shiv Chandika Prasad,
Shri
Shukla, Shri Vidys
Charan
Siddayya, Shri
Siddheshwar Prasad
Shri
Singh, Shri D. N.
Sinha, Shri Mudrika
Snatak, Shri Nar Deo
Solanki, Shri S, M.
Supakar, Shri Sradhakar
Swaran Singh, Shri
Tiwary, Shri D. N,
Tiwary, Shri . N,
Uikey, Shri M. G.
Veerappa, Shri
Ramachandra
Verma, Shri Baigovind
Virbhadra Singh, Shri
Yadav, Shri Chandra
Jeet

row, it will be all right. (Interrup-
tion),

SOME HON. MEMBERS: No,
MR, DEPUTY-SPEAKER: Tne

question is:

Page 2, ufter line G, inzort—

“Provided that a railway s=er-
vant shall not be held guilty of
abondoning his duty after the
train. rail-cay or rolling-stock has
reached the station or place up
to which he was entrusteg with
the responsibility of running it
and if, a1 the said station or place
there is no authorised railway
servant oa duty te reccive the
train, rail-car or rolling-stock at
the time of arrival™ (10)

Page 2, omit lines 7 tp 14 (11).
The Lok Sabhg divided:

*The following Members also recorded their votes:
AYES; Sprvaghri Deven Sen, Jagan nath Rao Joshi and D. D. Jena,

NOES: shri Devinder Singh.
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Adichan, Shri P. C,
Badrudduja, Shri
Banerjee, Shri S M.
Behera, S8hri Baidhar
Berwa, Shri Onkay Lal
Bharti, Shri Maharaj

Bingh
Biswas, Shri J, M,
Dange, Shri S. A.
Daschowdhury, Shri
B. K.
Dwivedy, Shri Surendra-
nath
Fernandes, Shri George
Goyal, Shri Shri Chand
Gupta, Shri Indrajit
Gupta, Shri Kanwar Lal
Haldar, Shri K.
Jena, Shri D. D.
Jha, Shri Bhogendra
Jharkhande Rai, Shri
Joshi, Shri Jaggannath
Rao

Joshi, Shri § M.

NOES

Ahirwar, Shr; Nathu
Ram

Aga, Shri Ahmad

Arumugam, Shri R, S.

Awadesh Chandra Singh,
Shri

Azad, Shri Bhagwat Jha

Bajaj, Shri Kamalnayan

Barua, Shri Bedabrata

Barupal, Shri P. L,

Baswant, Shri

Bhagat, Shri B. R,

Bhandare, Shri R, D.

Bhargava, Shri B. N.

Bharti, Shri Mahara;
Singh

Chanda, Shri Anil K.

Chanda, Shrimati
Jyotsna

Chandrika Prasad, Shri

Chaturvedi, Shrj R. L.

Chaydhary, Shri Nitiraj
Singh

Chavan Shri D. R.

Chavan, Shri Y, B.

Choudhary, Shri
Valmiki

Dalbir Bingh, Shri

Dass, S8hri C.
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Kachwai, Shri Hukam
Chand -
Kalita, Shri Dhireswar
Kameshwar Singh, Shri
Khan, Shri Latafat Ali
Kothari, Shri 8, S.
Kuchelar, Shri G.
Kundu,Shri S.
Limaye, Shri Madhu
Meghachandra, Shri M.
Molahu Prased, Shri
Mukerjee, Shri H N.
Onkar Singh, Shrl
Pandey, Shrj Sarjoo
Paswan, Shri Kedur
Patel, Shri J. H.
Patil, Shri N. R.
Ram Charan, Shri
Sambhali, Shr, Ishaq
Satya Narain Singh, shri
Sen, Shri Deven
Sharma, Shri Ram Avtar
Suraj Bban, Shri
Vidyarthi, Shri R. S,
Yadav, Bhri Jageshwar

Desai, Shri Morarjl
Deshmukh, Shri B. D.
Deshmukh, Shri K, G.
Devinder Singh, Shn
Digvijai Nath, Shri
Mahant
Dixit, Shri G. C.
Dwivedl, Shri
Nageshwar
Ganga Devi, Shrimatj
Gautam, Shri C, D.
Jadhav, Shri V. N.
Jagjiwan Ram, Shri
Kamalanathan, Shri
Kamble, Shri
Karan Singh, Dr.
Kasture, Shri A, 8.
Kesri, Shri Sitaram
Khan, Shri M. A.
Khanna, 8hri P. K.
Kinder Lal, Shri
Kripalani, Shrimatj
Suchety
Kureel, Bhri B. N.
Laskar, S8hri N. R,
Laxmi Bal, Shrimut
Masurla Din, Shr]
Mehta, Shri Asoka
Mehts, Bhri P. M,
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Menon, Shri Govinda
Minimata, Shrimati
Agam Dass Guru
- Mirza, Shri Bakar Alj
Mishra, Shri Bibhuti
Mishra, Shvi G
Mohinder Kaur, Shrimati
Mrityunjay Prasad, Shri
Mudrika Singh, Shrj
Murthi, Shri B, S.
Mahata, Shri Amrit
Naidu, Shri Chengalraya
Pahadia, Shri Jagannath
i Pandey, Shri Vishwa
) Nath
Pant, Shri K. C.
Paokai Haoklip, Shri
Parmar, Shri D. R.
Parthasarathy, Shri
Patel, Shri N. N.
Patil, Shri Anantrao
Patil, Shri Deorao
Patil, Shri T. A,
Poonacha, Shri C. M.
Pramanik, 3hri J. N.
Radhabal, Shrimati B.
Raghu Ramalah, Shri
Rej Dep Singh, Shri
Rajasekharan, Shrij
Ram, Shri T.
Ram Dhan, Shri
Ram Dhani Das, Shri
Ram Subhag Singh. Dr.
Ram Swarup, Shri
Rana, Shri M. B.
Randhir Singh, Shri
Rao, Dr. K. L.
Rao, Shri K. Narayana
Rao, Shri Muthyal
Rao, Dr. V. K. R. V,
Reddi, Shri G. 5.
Reddy, Shrimati P.
Antony Sudha V.

*MR, DEPUTY-SPEAKER: The re-
sult® of the Division is:

Ayes: 44; Noes: 125.
The motion was negatived.
MR, DEPUTY-SPEAKER: I will
now put Mr. Kalite's amendment No.
12, The question {is:
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Rohatgi, Shrimat)
Sushila

Roy, Shri Bishwanath
Sadhu Ram, Shri
Saha, Dr, S. K,
Saigal, Shri A. S,
Saleem, Shri M. Yunus
Sankata Prasad, Dr.
Sapre, Shrimati Tara
Sarma, Shri A. T.
Sayyad Ali, Shri

Sen. Shri P. G.
Sambhu Nath, 3hri
Shankaranand, Shr;

Sharma, Shri Naval-
kishore

Shastri, Shri B. N,

Shastri, Shri Ramanand

Sheo Narain, Shr,

Sheth, Shri T. M.

Shinde, Shri Annasahib

Shinkre, Shri

Shiv Chandika Prasad,
Shri

Shukla, Shri Vidya
Charan

Siddayya, Shri

Siddeshwar Prasad,
Shri

Singh, Shri D, .

Snatak, Shri Nar Deo

Solanki, Shri S. M.

Supakar, Shri Sradhakar

Swaran Singh, Shri

Tiwary, Shri X. N.

Uikey, Shri M. G.

Veerappa, Shri
Ramachandra

Verma, Shri Balgovind

Virbhadra Singh, Shri

Yadav, Shri Chandra
Jeet

Page 2,—

after line 14, insert—

“Provided that any railway
servant or any other person who
obstructs or causes to be obstruct-
ed any train In furtherance of
demands of general nature, such
rajlway servant or any other such
penon(m shall not be punished.”

The Lok Sabhg divided:

*The following Members also recorded their votes:

AYES: Shri Hardayal Devgun.

NOES: Sarvashri Onkarlal Bohra,D. N. Tiwary and Shashi Bhushan.

Dr. D. 8 Raju.
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Division Nbo. ‘18] AYES 11624 hrs.
Adichan, Shri P. C, Joshi, Shri Jagannath
Badrudduja, Shri Rao
Banerjee, Shri S M. Joshi, Shri 5. M.

Behera, .Shri Baidhar

Berwa, Shri Onkar Lal

Bharti, Shri Maharaj
Bingh

Biswas, Shri J. M,
Dange, Shri S. A.
Daschowdhury, Shrj
B. K.
Deiveehan, Shri
Devgun, Shri Hardayal
Dwivedy, Shri Surendra-
nath
Fernandes, Shri George
Gopalan, Shri A. K.
Gopalan, Shrimati
Suseela
Gowda, Shri M. H,
Goyal, Shri Shri Chand
-Gupta, Shri Indrajit
Haldar, Shri K.
Jena, Shri D. D.
Jha, Shri Bhogendra

Jharkhande Rai, Shri
NOES

Ahirwar, Shri Nathu
Ram
Aga, Shri Ahrad
Arumugam, Shri R. S.
Awadesh Chandra Singh,
Shri
Azad, Shri Bhagwat Jha
Bajaj, Shri Kanalnayan
Bajpaj, Shri Vidya Dhar
Barua, Shri Bedabrata
Barupal. Shri P. L,
Baswant, Shri
Bhagat, Shri B. R,
Bhandare, Sl:r; R. D
Bhargava, Shri B. N.
Bohra, Shri Onkarlal
Chanda, Shri Anil K.
Chanda, Shrimati
Jyotsna
Chandrika Prasad, Shri
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj
Singh
Chavan, Shri D. R.
Chavan, Shr! Y. B.
Choudhary, 8hri Valmikj
Dalbir Singh, ghri

Kachwai, Shri Hukam
Chand
Kalita, Shrj Dhireswar
Kameshwar Singh, Shri
Khan, Shri Latafat Al
Kothari, 8hri S. S.
Kuchelar, Shri G.
Kundu,Shri S.
Limaye, Shri Madhu
Meghachandra, Shri M.
Molahu Prasad, Shri
Mukerjee, Shri H. N.
Onkar Singh. Shri
Pandey, Shri Sarjoo
Paswan, Shri Kedar
Patel, Shri J. H.
Patil. Shri N. R.
Ram Charan, Shri
Sambhali, Shri Ishaq
Satya Naraln Singh, Shri
Sen. Shri Deven
Shastri, Shri Hamavatar
Vidyarthi, Shri R, 8.
Yadav, Shri Jageshwar

Dass. Shri C,
Desai, Shri Morarji
Deshmukh, 3hri B. D
Deshmukh, Shri K. G.
Devinder Singh, 8hri
Digvijai Nath, Shri
Mahant
Dixit, Shri G. C.
Dwivedi, Shri
Nageshwar
Gautam, Shri C. D.
Hanumanthaiya, Shrj
Jadhav. Shrj V. N.
Jagiiwan Ram, Shri
Jamna Lal, Shri
Kamble, Shri
Karan Singh. Dr.
Kasture, Shri A, S,
Kesri, Shri Bitaram
Khan, Shri M. A.
Khanna, Shny P. K.
Kinder Lal Shri
Kripalani, Shrimaty
Sucheta

Kureel, Shri B. N.
Laskar, 8Bhri N. R.
Laxmi Bal, Shrimnsti
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Mgharaj Singh, Shri
. Masuriya Din, Shri
Mehta, Shri Asoka
Mehta, Shri P. M.
Menon, Shri Govinda
Minimata Agam Dasa
Guru, Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G. S,
Mohinder Kaur, Shrimat;j
Mrityunjay Prasad, Shri
Murthy, Shr; B, S.
Nahata, Shri Amrit
Pahadia, Shri Jagannath
Pandey, Shri Vishwa
Nath
Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Parthasarathy, Shrij
Patel, Shri N. N.
Patil, S8hri Anantrao
Patil, Shri Deorao
Patil, Shri T. A.
Poonacha, Shri C. M,
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Dep Singh, Shri
Raju, Dr. D. 5,
Ram, Shri T.
Ram Dhan, Shri
Ram Dhani Das, Shri
Ram Subhag Singh, Dr.
Ram Swarup. Shri
Rana, Shri M. B.
Randhir Singh, Shri
Rsao, Dr. K. L.
Rao, Shri K. Narayana
Rao, Shri Muthya)]
Rao, Shri Thirumala
Rao, Dr. V. K, R. V.
Reddi, Shri G. S.
Reddy, Shri P. Antony
Reddy, Shrimati
Sudha V.
Rohatgi, Shrimatj
Sushila

MR. DEPUTY SPPAKER: The re-
sult* of the Division is:

Ayes 47;
Woes 128 plus 1—129

The motion was negatived.

MR. DEPUTY SPEAKER: Now, I
am putting Amendments No. 15, 16
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Roy, Shri Rishwanath
Sadhu Ram, Shri
Sahg, Dr. S. K.
Saigal, Shri A, 3.
Saleem, Shri M. Y.
Sambasivam, Shri
Sanghii, Shri N. K.
Sankata Prusad, Dr.
Sapre, Shrimati Tara
Sarma, Shri A. T,
Sayyad Al, Shri
Sen, Shri P. G.
Shambhu Nath, Shri
Shankaranand, Shri B
Sharma, Shri Navs]
Kishore
Shashi Bhushan, Shri
Shastri, Shri
Biswanarayan
Shastri, Shri Ramanand
Shep Narain, Shri
Sheth, Shri T. M.
Shinde, Shri Annasahib
Shinkre, Shri
Siddeshwar Prasad, Shri
SBhukla, Shri Vidya
Charan
Siddayya, Shri
Siddheshwar Prasad,
Singh, shri D, N,
Sinha, Shri Mudrika
Snatak, Shri Nar Deo
Solanki, Shri S. M
Supakar, Shri Sradhakar
Swaran Singh, Shri
Tiwary, Shri D. N
Tiwary, Shri K, N.
Ulkey, Shri M. G.
Veerappa, Shri
Ramachandra b
Verma, Shri Balgovind

Virbhadra Singh, S8hri

Yadav, Shri Chandra
Jeet

and 17 of Shri George Fernandes to-
gether.

AHRI GEORGE FERNANDES: Not
together, One by ons they may be
put to the vote of the House,

SHRI SURENDRANATH DWIVE-
DY: They shou'd be put one by one.

- sWe following Members also recorded thelr votes:

Notes: Sarvashri M. Sudursanam and Chengalraya Neldu.
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I may vote in favour of one and
against another.

MR. DEPUTY SPEAKER: Let the
lobbies be clewred

I want to point out one thing. In
this House I have to look at the pro-
priety, observance of rules, every-
thing. One of the rules in the Rules,
of Procedure reads:

“Provided that, if in the opinion
of the Speaker, the Division is
unnecessarily  claimed, he may
ask the members who are for
‘Aye’ ang those for ‘No' respec-
tively to rise in their places and,
on ® count being taken, he may
declare the determimation of the
House. In such a case, the names
of the voters sha'l not be record-
ed.”

I never wanted to apply it. Now,
after the present voting is over, 1
am going to apply this procedure.

SHRI SURENDRANATH DWIVE-
DY: Sir, # you want to apply that
procedure, it is wour business and
we have nothing to say. But, then,
you have to give us time by ringing
the bell each time. As will be seen,
the number of Members opposing the
Bill is increasing after every division.
There are some members who are still
outside. They should be given an
opportunity to come and vote for each
amendment.

SHRI S, M, BANERJEE: Sir, you
are the custodian of the rights of this
House and you are supreme. We
know it. But here the difficulty 1Ia
that the ruling party do not want
anything to be discussed. They want
to steam-roller everything.

MR. DFEPUTY-SPBAKER: I do not
think it is a fair statement. Original-
1y, the BAC allotted three hours for
this Bill. We have already spent
near'y nine hours. So, how could you

AYES

Divisddon Weo. 19]

Ahirwar, Shri Nathu
Ram

Ags, Bhri Ahmsud

Arumugam, 3hri R. S.

Azad, Shri Bhagwat Jha

Bajaj, Shrl Kemalnayan

AGRAHAYANA 6, 1890 (SAKA)

Railways
(Amdt.) Bill
say that a full opportunity was not
given for the Debate? Is it proper to
say that? Again 1 have sald that if
we finish the clause-by-cluse consi-
deration today, I will give him an
opportunity tomorrow during the
third reading.

SHRI s. M, BANERJEE: Let us
finish this voting tomorrow. Why this
hurry? Are we adjourning sine die
tomorrow?

MR. DEPUTY-SPEAKER: We have
to follow certain procedure in  this
matter. I have provided enough op-
portunities to members. 1 have given
them not only 6 hours but more than
8 hours. Therefore, there is no ques-
tion of not discussing it.

SHRI §. M. BANERJEE: Sir it can
be continued tomorrow.

ot wrd o ;v w oEEY
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MR. DEPUTY-SPEAKER: Let us
finish this clouse today; not all the
clauses. The next clause we will take
up tomorrow. I hope hon. Members
are agreeable to that. So, I will now
put all the other amendments to caluse
2 to the vote of the House.
Amendments Nos. 15 to 17, 21 to 24,
30 to 84, 38, 84 and 65 were put and
negatived.

MR. DEPUTY-SPEAKER: The
question js:

“That clause 2 stand part of the
BiI",

The Lok Sabha divided:

[16.31 hrs.

Bajpai, Shri Vidya Dhar
Barus, Shri Bedabrata
Barupel, Shri P. L,
Bawwant, Shri
8hri B,
L] m
shn
Bhri

wHm
2y

.

E

|

;
E
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Chanda, sar; Anil K,
Chanda, Shrimnati
Jyotana
Chandrika Prasad, Shri
Chaturvedi, Shri R, L.
Chaudhary, Shri Nitiraj
Singh
Chavan, Shri D. R.
Chavan, Shry ¥, B.
Dalbir Singh, Shri
Dass, Shri C.
Desai, Shri Morarji
Deshmukh, Siwri B, D
Devinder Singh, Shri
Dixit, Shri G. C.
Gautam, Shv1 C D,
Gosh, Shri P. K,
*Gupta, Shri Indajit
Hanumanthaiya, Shri
Jadhav, Shri V. N.
Jagjlwan Ram, Shri
*Jha, Shri Bhogendra
*Jharkhande Rai, Shri
Kachwai, Shri Hukam,
Chand
Kamble, Shri
Karan Singh, Dr.
Kasture, Shri A S.
Kesri, Shri Situram
Kinder Lal, Shri
Kripalani, Shrimatj
Sucheta
Krishna, Shri M. R,
*Kundu, Shri S.
Kureel, Shri B. N.
Laxmj Bal, Shrimati
Maharaj Singh, Shri
Masuriya Din, Shri
Mehta, Shri Asoka
Mehta, Shri P. M.
Menon, Shri Jovinda
Minimata Agzam Case
Guru, Shrimati
Mirza, Shri Bakar Ali
Mishra. Shri Bibhuti
Mishra, Shri G. 8.
Mohinder Kaur, Sarimuti
Mrityunjay Prasad, Shri
Murthy, Shri B. S.
Nahata, Shri Amrit
Naidw, Shri Chengal-
Taya
Pahadia, Shri Jagannath
Pandey, Shrl Vishwa
Nath
Paokal Haoklp, Shri
Parmar, Shri Bhaljibhai

Parthasaratay, Shri
Patel, Shri N. N.
Patil, Shrj Anuntras
Patil, Shr1 Deurao
Patil, Shri T. A.
Poonacha, Shri C, M.
Pramanik, Shri J. N.
Radhabai, Shrimati B,
Raghu Ramaiah, Shri
Rajasekharan, Shri
Raju, Dr D. 8.
Ram, Shri T.
Ram Dhan, Shri
Ram Dhanj Das, Shr
Ram Sewak. Shri
Ram Subhay Singh, Dr
Ram Swarup, Shui
Rana, Shri M. B.
Rao, Dr. K. L.
Rao, Shri K. Narayana
Rao, Shri Muthyal
Rao, Shri Thirumalg
Rao, Dr. V. K. R. V.
Reddi, Shri G. 5.
Rohatgi, Shrimat;
Sushila
Roy, Shri Disnwanat!,
Sadhu Ram, Shri
Saha, Dr. S, K
Saigal, Shri A. S,
Saleem, Shri M Y,
Sambasivam, Shri
Sankata Prasac, Dr.
Sapre, Shrimati Tara
Sarma, Shri A T,
Satya Narain Singh, Shri
Sayyad Ali, Shri
Sen, Shri P. G.
Sethi, Shri P, C,
Shankaranand, Shri R
Shashj Bhushan, Sari
Shastri, Shri Bis'vanara-

yan

Sheo Narain Shri

Shinde, Shri Annasahib

Shiv Chandika Prasad,
Shri

Shukla. Shri Vidya
Charan

Siddayya, Shri

Siddheshwar Prasad,
Shri

Singh, Shri D. N.

Snatak, Shri Nar Deo

Solanki, Shri S. M.

Sudarsanam, Shri M.

Supakar, Shri Sradiinkar

SWrongly voted for ‘Ayes’.
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Conditiens (M) Conditions (M)
Swaran Singi, Shri Veerappa, Shr;
Tiwary, Shri D. N Ramachandra
Tiwary, Shri K. N. Verma, Shri Balgovind
Uikey, Shri M. G, Virbhadra  Singh Sar.
. NOES
' Adichan, Shri P. C, Kuchelar, Shri G.
Badrudduja, Shri Lagkar, Shri N. R
Banerjee, Shri S, M. Lo Limaye, Shri Madhy
Behera, Shri Bsidhar Meghachandra, Shri M.
Bharti, Shri Mabhara) Molahu Prasad, Shri
Singh Mukerjee, Shri H N.
Dange, Shrj S. A. Onkar Singh, Shri
Devgun, Shri Hardayal Pandey, Shri Sarjoo
Dwivedy, Shri Surendra- Paswan, Shri Kedar
Nath Patel, Shri J. H.
Fernandes, Shri George Ram Charan, Shri
Gopalan, Shri A. K. Reddy, Shri P. Antony
Gopalan, Shrimat Sameanta, Shri S. C.
Suseela Sambhali, Shri Ishaq
Gowda, Shri M. H. = Sen, Shri Deven
Gupta, Shri Kanwar La! Sezhiyan, Shri
Haldar, Shri K. Shastri, Shri
Joshi, Shri Jagannath Ramawatar
Rao Shinkre, Shri
Joshi, Shri S, M. *Sinha, Shri Mudika
Khan, Shri Lstafat Al ! Suraj Bhan, Shri
Khanna, Shri P. K. l Vidyarthi, Shri R. S.
Kothari, Shri S. S. | Yadav. Shri Jageshwar
MR. DEPUTY-SPEAKER The re- and Agriculture on the 18th Nov-
sult of the division is: Ayes; 122: ember. 1968 regarding drought
Noos: 41. conditions in the country, be taken
The motion was adopted. into consideration.”
Clause 2 was added to the Bill. I do not want to say anything at
MR. DEPUTY-SPEAKEK  We ‘NS stage.
shall take up the other clauses to- MR. DEPUTP-SPEAKER; Motion
morrow. moved: '

“Fhat the statement laid on the
Table by the Minister of Food
and Agriculture on the 18th Nov.

SHRI S. M. BANERJEE: We
thank you. very much, Sir.

— ember, 1068 regarding drought
16.31 hrs, conditions in the country, be taken
MOTION RE: DROUGHT into consideration.”
CONDITIONS SHRI GEORGE FERNANDES

THE MINISTER OF FOOD AND (Bombay South): I beg to move:
AGRICULTURE (SHRI JAGJIWAN That for the original motion, the

RAM): Sir, T beg to move: following be substituted. namely:—
“That the statement laid on the “This House, having consi-
Table by the Minister of_ Fogd_ ) dgrgd_ ._'}?_’., _statement ln_id_gl}__ the

"““Wrongly voted for 'NOES'
+The following Members who record ed their votes:

AYES: Sarvashri Rameshwar Rao,Nageshwar Dwivedi, P  Antony
Reddy, Awadesh Chandra Singh, Ramanand Shastri, Randhir Singh.
Skambhu Nath, Valmiki Chaudhar¥. Shrimati Sudha V. Reddy, Mudriks
Sinha and P, K. Khenns. _

NOES: Servashri J. M. Biswas, Dhirswar Kalita. Kameshwar Singh,
Shri Chand Goyal, Indrajit Gupta, Bhogendra Jhe, 8. Kundu, and Jhar-

khande Ral



